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Note
Alternate mechanism for making amendment of liabilities and input tax credit
in returns in FORM GSTR-3B recommended by the GST Council in its 57th

meeting-reg.

Under the current GST returns framework, taxpayers are required to furnish
details of their outward supplies in FORM GSTR-1. Based on such details, a statement
of input tax credit (ITC) is made available to the recipients in FORM GSTR-2B for
availment of input tax credit. To aid furnishing of return in FORM GSTR-3B of a tax
period, tax liability of a supplier is being auto-populated on the portal based on the
details furnished in his FORM GSTR-1, and available input tax credit is being auto-
populated in his FORM GSTR-3B on the portal based on his FORM GSTR-2B.
Currently, taxpayers can edit such auto-populated tax liability and available input tax
credit in FORM GSTR-3B, before filing the same. Such editing may result in

discrepancies between:

a. tax liability reported in FORM GSTR-1 and tax paid in FORM GSTR-3B;
and
b. ITC available in FORM GSTR-2B and ITC availed in FORM GSTR-3B.

2. These discrepancies often lead to issuance of demand notices by tax officers
and system generated intimations to taxpayers. In view of reducing the mismatches
between the tax liability reported in FORM GSTR-1 and the tax paid in FORM GSTR-
3B, and between the ITC available in FORM GSTR-2B and the ITC availed in FORM
GSTR-3B, various facilities have been introduced on the portal in the past. These
facilities enable correct reporting of tax liability and ITC details in FORM GSTR-3B,
including correction of such details, wherever required, in the source statements i.e.
FORM GSTR-1 and FORM GSTR-2B, rather than direct editing in FORM GSTR-3B.

These facilities include:

a. FORM GSTR-1A, to enable taxpayers to amend their FORM GSTR-1
details before filing FORM GSTR-3B;

b. Invoice Management System (IMS), to facilitate reconciliation of ITC
available in FORM GSTR-2B with the ITC availed in FORM GSTR-3B;
C. Electronic Credit Reversal and Re-claimed Statement, to facilitate

accurate reporting of reversal and re-claim of ITC; and
d. RCM Ledger/ITC Statement, to facilitate accurate reporting of ITC

availment in respect of supplies liable to reverse charge
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3. The above-mentioned facilities though made available on the portal, have,
except for FORM GSTR-1A, not been notified in CGST Rules, 2017. It is seen that some
taxpayers are either not using or not properly using these facilities and continue to
manually edit auto-populated details in FORM GSTR-3B, resulting in continued
issuance of demand notices by tax officers and system generated intimations to
taxpayers on account of mismatches in tax liability and ITC, causing inconvenience to

taxpayers while also weakening the ITC chain integrity.

4. Accordingly, there is a need to further strengthen the return-filing framework,
so as to provide an improved alternate mechanism of amendment of tax liability and
ITC details in return in FORM GSTR-3B, which reconciles with the details of outward
supplies furnished in FORM GSTR-1 and the details of available ITC in FORM GSTR-
2B, thereby minimizing mismatches. Such a framework will improve the accuracy of
tax liability and ITC reporting, enhance compliance, and strengthen the foundation
for the effective implementation of other process reforms recommended by the GST

Council.
GST Council recommendations

5. In view of the above, the GST Council in its 57" meeting held on 8% October,
2026, took note of the various scenarios which require the taxpayers to edit auto-
populated values in FORM GSTR-3B and recommended an Alternate mechanism of
amendment of tax liability and ITC details in return in FORM GSTR-3B, building on

the existing facilities and recommending certain new facilities as follows:

i.  Enhancement of FORM GSTR-1/1A/IFF for better reconciliation with FORM
GSTR-3B and other statements
e The absence of supply-type-wise granularity in FORM GSTR-1/1A/IFF
may lead to incorrect auto-population of the corresponding tables in
FORM GSTR-3B, requiring manual correction by taxpayers. For
instance, credit notes, debit notes, advances received, and advances
adjusted are not categorised by the nature of supply, such as regular
outward supplies, supplies under section 9(5), or zero-rated supplies. As
a result, they may be reported under the table for taxable outward
supplies in FORM GSTR- 3B, instead of the appropriate relevant table.
e Further, the existing format of FORM GSTR-1 does not enable taxpayers
to reconcile supplies made through electronic commerce operators with
the corresponding details furnished by the ECOs in FORM GSTR-8 and
made available on the common portal.
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e Accordingly, enhancements to FORM GSTR-1/1A/IFF have been
recommended to enable identification of the nature of the underlying
supply in respect of credit notes, advances, and similar documents. This
would ensure correct auto-population of tax liability in FORM GSTR-3B
and obviate the need for amending the auto-populated liability in FORM
GSTR-3B.

e Further, to facilitate the taxpayers in furnishing details in FORM GSTR-
1/1A/IFF on the portal, user interface improvements, such as tool tips
and guided navigational paths on the portal have been suggested.

ii. Expanding the scope of rectifications to be made through FORM GSTR-1A
e At present, FORM GSTR-1A cannot be used to add or amend details
relating to earlier tax periods, or to correct the GSTIN of the recipient.
This restricts taxpayers from rectifying any error regarding the earlier
tax period or relating to change in GSTIN of the recipient before filing
FORM GSTR-3B. Accordingly, it has been recommended that this
restriction may be removed.

iii.  Rectification of details furnished in FORM GSTR-3B of an earlier tax period
e It was observed that certain taxpayers rectify tax liability for outward
supplies of an earlier tax period directly in FORM GSTR-3B, without
correcting the underlying details in FORM GSTR-1/1A. Accordingly, it
has been recommended that such rectification be made only through the
amendment tables of FORM GSTR-1/14, instead of amending the auto-
populated liability details in FORM GSTR-3B, directly. However,
rectification of reverse-charge tax liability may be made directly through
adjustments in the FORM GSTR-3B of a subsequent tax period.

iv. Reporting of details of outward supplies in FORM GSTR-1 where tax had
been discharged through FORM GST DRC-03

e Where any amount of tax has been paid through FORM GST DRC-03 in
pursuance of a proceeding such as the audit, inspection, scrutiny or
enforcement activity by the tax authorities, and the taxpayer intends to
pass on the ITC in respect of the same to the recipient, then if he reports
the invoice or debit note details in FORM GSTR-1/1A, the liability gets
auto-populated in FORM GSTR-3B. As the taxpayer has already paid the
tax liability through FORM GST DRC-03, he may be resorting to editing
liability in FORM GSTR-3B, so as to avoid duplication of payment of
said tax liability.
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e To prevent such duplication, it has been recommended that FORM GST
DRC-03 be enhanced to enable the taxpayer to declare, within seven
days of payment, the details of the underlying invoice(s) or debit note(s).
In such cases, when the said invoice or debit note details are reported in
FORM GSTR-1/1A, the corresponding tax liability for the said invoice or
debit note will not be added to the auto-populated liability in FORM
GSTR-3B, thus avoiding any duplication of payment of tax. The details
of such invoice or debit note will also be made available in
corresponding FORM GSTR-2B of the recipient for availment of ITC.

v.  Correct reporting of reverse charge liability in FORM GSTR-3B

e To facilitate the taxpayers in correct reporting of tax liability and input
tax credit in respect of supplies liable to reverse charge, RCM Liability
and ITC Statement was introduced on the portal from August 2024
period onwards for monthly filers and July-September 2024 period
onwards for quarterly filers. A facility was also provided to report
cumulative closing balance, if any, upto that period.

e To further streamline correct reporting of such tax liability and ITC, it
has been recommended to notify the said statement in CGST Rules, 2017
and to require that ITC claimed on inward supplies under reverse
charge (other than import of goods) in FORM GSTR-3B of a tax period
should not exceed the tax liability under RCM declared in the said
FORM GSTR-3B and the closing balance available in the said statement.

e Accordingly, an Electronic Statement of tax paid on Reverse charge basis and
input tax credit claimed has been recommended in FORM GST PMT-02B.
Also, amendment has been recommended in FORM GST PMT-04, so as

to allow a taxpayer to report discrepancies, if any, in the said statement.

vi. Mandating and clarifying the usage of Invoice Management System (IMS)
for better reconciliation of input tax credit details in FORM GSTR-3B

e IMS has been available on the portal since October 2024. It allows
recipients to accept, reject, or keep pending inward supply details

communicated by supplier. The salient features of IMS are as follows:

> The taxpayer may keep documents pending on IMS, in respect of
which the conditions of eligibility of ITC under section 16(2) of
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CGST Act are presently not fulfilled, but which may get fulfilled
subsequently. Upon fulfillment of the requisite conditions, such
documents may be subsequently accepted by the recipient on
IMS.

> The taxpayer may reject a document on IMS, if any discrepancy
in the document communicated on IMS is noticed or where the
document is found to not pertain to him.

» If no action is taken on a document communicated on IMS for
generation of FORM GSTR-2B of a tax period before filing of
FORM GSTR-3B for the said tax period, the same is considered to
have been accepted by the recipient on IMS.

» ITC pertaining to accepted or deemed accepted documents is
made available in FORM GSTR-2B and accordingly auto-
populated in Table 4(A) of FORM GSTR-3B for the corresponding
tax period. Conversely, the ITC pertaining to documents kept
pending or rejected in IMS is not made available in FORM GSTR-
2B and accordingly not auto-populated in Table 4(A) of FORM
GSTR-3B for the corresponding tax period.

> An action taken on any document on IMS by the recipient can be
revised any number of times upto the filing of his FORM GSTR-
3B for the tax period for which FORM GSTR-2B is being
generated. Based on the revised action taken on IMS, FORM
GSTR-2B can be also revised, which will also revise the auto-
populated ITC in FORM GSTR-3B.

e These above-mentioned features of IMS improve the reconciliation
between ITC available in FORM GSTR-2B and ITC availed in FORM
GSTR-3B.

e With a view to facilitate ease of taking action on IMS, offline tool has
been made available on GST Portal, to enable taxpayers to undertake
actions on both individual as well as bulk invoices in an efficient
manner.

e To reduce inadvertent rejections or premature acceptance of credit
notes, it has been recommended to extend the period for which a credit

note may be kept pending on IMS:
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a) By Monthly filers: Until filing of FORM GSTR-3B for next-to-next
month, to the month in which the credit note was communicated to the
taxpayer, but not later than the end of the month in which the due date
for filing of the return in FORM GSTR-3B for the said next to next month

falls. Thereafter, the credit note will be deemed accepted.

Example: Say a credit note was communicated by the supplier in his
FORM GSTR-1 filed on 11* May, 2026, for the month of April 2026, to
the recipient “A”. The same shall reflect in the IMS of “A” for the month
April 2026. This credit note can be kept pending on the IMS by “A” till
the date of filing of FORM GSTR-3B for the month of June, 2026 (which
is next to next month of April 2026). However, if FORM GSTR-3B of June
2026 is not filed by “A” upto 31 July 2026 (which is the last date of the
month in which the return for the month June 2026 was due), then the

said credit note shall be deemed to have been accepted by “A” on IMS.

b) By Quarterly filers: Until filing of FORM GSTR-3B for the next
quarter after the quarter in which the credit note was communicated to
the taxpayer, but not later than the end of the month in which the due
date for filing of the return in FORM GSTR-3B for the said next quarter

falls. Thereafter, the credit note will be deemed accepted.

Example: Say a credit note was communicated by the supplier in his
FORM GSTR-1 filed on 11" May, 2026 for the month of April 2026, to a
recipient “A”,. The same shall reflect in the IMS of “A” for the quarter
April-June 2026. This credit note can be kept pending on the IMS by “A”
till the date of filing of FORM GSTR-3B for the quarter of July-September
2026 (which is next quarter to April-June 2026). However, if FORM
GSTR-3B of July—-September 2026 is not filed by “A” upto 31t October
2026 (which is the last date of the month in which the return for the
quarter July-September 2026 was due), then the said credit note shall be
deemed to have been accepted by “A” on IMS.

It has further been recommended to provide an option for the suppliers
to link credit notes and debit notes with the underlying invoices in
FORM GSTR-1/1A/IFF, on a purely voluntary basis, to_help recipients

take informed decisions and to reduce the need of keeping credit notes

pending or rejecting them on IMS.
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e Since acceptance, rejection, and keeping documents pending on IMS
improve ITC reconciliation, the GST Council has recommended that
management of available ITC in FORM GSTR-3B should be carried
through IMS instead of directly amending auto-populated ITC in FORM
GSTR-3B. GST Council has also recommended notifying relevant
amendment in GST Rules and FORMS for the same purpose.

e The Council also recommended issuance of a circular to guide the

taxpayers in correct manner of taking action on IMS.

vii.  Facilitating taxpayers in correct reporting of reversal and reclaim of ITC in
FORM GSTR-3B:

e In order to facilitate the taxpayers in correct and accurate reporting of
reversal and reclaim of input tax credit, a statement namely, Electronic
Credit Reversal and Reclaim Statement was introduced on the GST portal
from August 2023 return period onwards, with a facility to report their
cumulative closing balance of input tax credit, if any, which had been
reversed but not re-availed upto that time.

e To further streamline correct reporting, it has been recommended to
notify the said statement in CGST Rules, 2017 and to require that
reclaimed input tax credit in FORM GSTR-3B shall not exceed the
balance available in the said statement.

e Accordingly, an Electronic Credit Reversal and Reclaim Statement has been
recommended in FORM GST PMT-02A. Also, amendment has been
recommended in FORM GST PMT-04, so as to allow a taxpayer to report
discrepancies, if any, in the said statement.

e Further, amendment has been recommended in Table 4 of FORM GSTR-
3B to provide for a separate Table 4(AA) in FORM GSTR-3B for
reporting reclaimed ITC, so as to obviate the need for amending the
auto-populated ITC details in Table 4(A)(5) of FORM GSTR-3B.

viii.  Streamlining the manner of rectification of errors made in reporting input
tax credit in FORM GSTR-3B

e After suppliers furnish outward supply details, recipients act on IMS to

generate FORM GSTR-2B and are generally required to manually report
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RCM ITC, ITC reversals, and ITC re-claims in FORM GSTR-3B. Such
manual interventions are prone to errors and omissions.

e As the temporary reversals made in Table 4(B)(2) of FORM GSTR-3B are
credited to the Electronic Credit Reversal and Re-claim Statement, any
excess temporary reversal done in Table 4(B)(2) can be rectified by
reclaiming the excess amount so reversed in a subsequent return.
However, no such systematic mechanism exists to rectify any excess
reversal of ITC, reversed permanently in Table 4(B)(1) of FORM GSTR-
3B.

e Accordingly, it has been recommended to provide a systemic
mechanism, by way of a new form, FORM GST PMT-10 to undertake
rectifications of such excess reversals of permanent nature reported in
Table 4(B)(1) of FORM GSTR-3B of an earlier tax period, on the basis of

self-assessment.

ix. Enhancement in FORM GSTR-2B in respect of ITC distributed by ISD

e [TC distributed by an Input Service Distributor (ISD) as ineligible in
FORM GSTR-6 does not currently flow as available ITC in FORM GSTR-
2B and is therefore not auto-populated in Table 4(A)(4) of FORM GSTR-
3B.

e Accordingly, enhancements have been recommended in FORM GSTR-
2B and FORM GSTR-3B, to provide that ITC distributed by an ISD as
ineligible need not be reversed again by recipients in Table 4(B)(1) of
FORM GSTR-3B as such ITC will be auto-populated as ineligible ITC
in Table 4(D)(2) of FORM GSTR-3B.

e Currently, ITC attributable to an ineligible ISD credit note is reduced
from eligible ITC on the portal. Since such a credit note relates to
ineligible ITC, its impact should instead flow to the ineligible ITC
section, i.e., Table 4(D)(2) of FORM GSTR-3B.

e Accordingly, enhancements have been recommended in FORM GSTR-
2B to ensure that ITC relating to ineligible credit notes distributed by an
ISD is not adjusted against eligible ITC distributed by the ISD.

6. Besides the above, the GST Council also recommended issuance of a circular to
clarify the correct manner of reporting ITC availment and its reversal in FORM GSTR-
3B, in the context of IMS, the Electronic Credit Reversal and Re-claimed Statement,

and the Electronic Statement of tax paid on reverse charge basis and ITC claimed.
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7. The Council recommended that, with the above proposed measures, there may
not be any need for directly rectifying/amending the details of liability (auto-
populated from FORM GSTR-1/1A/IFF) and details of ITC (auto-populated from
FORM GSTR-2B) in FORM GSTR-3B. Thus, any amendment/correction of liability will
be done through FORM GSTR-1/1A/IFF instead of directly amending auto-populated
values in FORM GSTR-3B. Further, any management of ITC will be done through IMS,
Electronic Credit Reversal and Re-claimed Statement, and the Electronic Statement of
tax paid on reverse charge basis and ITC claimed, FORM GST PMT-04 and FORM GST
PMT-10, instead of directly amending the auto-populated details in FORM GSTR-3B.
To allow stakeholders sufficient time to align their systems and practices, the Council
recommended that this proposed Alternate mechanism of amendment of tax liability
and ITC details in return in FORM GSTR-3B, and corresponding amendments to the
CGST Rules, 2017, may be brought into force from the return period of April, 2027.

Public consultation

8. Furthermore, the Council recommended that the proposed measures be placed
in the public domain for a time-bound consultation to provide an opportunity to
taxpayers, tax practitioners, industry associations, and other stakeholders to submit
comments and suggestions on the proposed measures. In this regard, the amendments
recommended by the Council in CGST Rules, 2017 and in the CGST FORMs are placed
at Annexure A* and Annexure B*, respectively. The circular recommended by the
Council for clarifying the correct manner of reporting ITC availment and its reversal
in FORM GSTR-3B is placed at Annexure C*.

9. Accordingly, all the stakeholders are invited to examine the proposed
measures and submit their comments, suggestions, and inputs by Monday, 30%"
November. The same shall be examined and duly considered before finalisation of the

amendments to the said Forms and Rules.

* Kindly note that the amendments proposed in the CGST Rules, 2017 and CGST
Forms placed in Annexure A and Annexure B respectively, have been highlighted in
red.

bt
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Annexure A
Proposed amendments in CGST Rules, 2017

Amendment in proviso to sub-rule (1) of rule 59 of CGST Rules, as below:
Rule 59. Form and manner of furnishing details of outward supplies.-

(1) Every registered person, other than a person referred to in section 14 of the
Integrated Goods and Services Tax Act, 2017 (13 of 2017), required to furnish the
details of outward supplies of goods or services or both under section 37, shall furnish
such details in FORM GSTR-1 for the month or the quarter, as the case may be,
electronically through the common portal, either directly or through a Facilitation

Centre as may be notified by the Commissioner.

Provided that the said person may, after furnishing the details of outward supplies of
goods or service or both in FORM GSTR-1 for a tax period but before filing of return
in FORM GSTR-3B for the said tax period, at his own option, amend or furnish
additional details of outward supplies of goods or services or both iFORM-GSTRIA
for the said tax period or for an earlier tax period, subject to the time limit specified
under sub-section (3) of section 37, in FORM GSTR-1A, electronically through the
common portal, either directly or through a Facilitation Centre as may be notified by
the Commissioner.

V4

Insertion of sub-rule (6A) of rule 60 of CGST Rules, as follows:

“"

Rule 60. Form and manner of ascertaining details of inward supplies. -

(6A) The details of the outward supplies uploaded electronically on the common portal
or furnished by the supplier in FORM GSTR-1 or FORM GSTR-1A or using IFF, or
by a non-resident taxable person in FORM GSTR-5, and the details of the integrated
tax paid on the import of goods or goods brought in the Domestic Tariff Area from
Special Economic Zone unit or a Special Economic Zone developer on a bill of entry,
except the supply of goods or services or both the tax on which is required to be paid
on reverse charge basis by the recipient of such goods or services or both under sub-
section (3) or sub-section (4) of section 9 under this Act or under sub-section (3) or
sub-section (4) of section 5 of the Integrated Goods or Services Tax Act, 2017, shall be
made available to the concerned registered person (recipient), in a facility namely the

Invoice Management System (hereinafter referred to as the “IMS”), electronically on
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the common portal, and such registered person may take an action of either accepting

or rejecting such details or keeping the same pending on the IMS, subject to the

following conditions and restrictions-

(i)

(ii)

(iii)

(iv)

In respect of the details of the integrated tax paid on the import of goods or goods
brought in the Domestic Tariff Area from Special Economic Zone unit or a
Special Economic Zone developer on a bill of entry, the registered person can
only either accept or keep the details pending on the IMS.

If the registered person does not take any action in respect of a detail referred in

clause (1), (ii), (iia) and (iii) of sub-rule (7), by either accepting or rejecting or

keeping the said detail pending on the IMS, till the date of filing of return in

FORM GSTR-3B for the said tax period, the said detail shall be deemed to have

been accepted by the said person on the IMS.

The details of any invoice or debit note can be kept pending by the registered

person on the IMS, only till the time upto which input tax credit in respect of

the said details can be availed as per sub-section (4) or sub-section (6) of section

16, as the case may be, after which the said pending details shall not be available

on the IMS.

The details in respect of a credit note or any other document, which reduces the

output tax liability of the supplier, can be kept pending on the IMS till:

a. the filing of return in FORM GSTR-3B for the second succeeding month, to
the month in which such details have been made available on IMS, where the
return is to be filed under sub-section (1) of section 39;

b. the filing of return in FORM GSTR-3B for the next quarter, immediately
succeeding the quarter in which such details have been made available on
IMS, where the return is to be filed under proviso to sub-section (1) of section
39;

and upon filing of such FORM GSTR-3B, unless already rejected on IMS, such
details shall be deemed to have been accepted by the registered person on the
IMS:

Provided that if the return in FORM GSTR-3B for the said second
succeeding month or the next quarter, as the case may be, is not filed till the end
of the month in which the said FORM GSTR-3B of the said second succeeding
month or the next quarter, as the case may be, is due to be filed, the said details

shall be deemed to have been accepted by the registered person on the IMS:
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Where the registered person has availed and utilized input tax credit in respect
of the invoice in relation to which the credit note or any other document, which
reduces the output tax liability of the supplier has been issued, he shall be liable
to pay interest on the amount attributable to the said credit note or the other
document in accordance with sub-section (3) of section 50, and such interest
shall be payable for the period from the due date of filing of the return in FORM
GSTR-3B for the tax period in which the said details were made available on the
IMS till the date of filing return in FORM GSTR-3B in which such details have

been accepted or deemed to have been accepted.

c. Amendment to sub-rule (7) and sub-rule (8) of rule 60 of CGST Rules, as

follows:

(7) An-anto-generated statement containing the details of input tax credit which have

either been accepted or rejected by the registered person on the IMS, wherever

applicable, or which are no longer available on the IMS as per clause (iii) of sub-
rule (6A), shall be made available to the said registered person in FORM GSTR-

2B, for every month, where such registered person is required to furnish return for

every month as per sub-section (1) of section 39, or for every quarter, where such

registered person is required to furnish return for every quarter as per proviso to

sub-section (1) of section 39, electronically through the common portal, except in

cases where return of a tax period has been furnished before the date mentioned in
sub-rule (8) for making the FORM GSTR-2B for the said tax period available on

the common portal, and shall consist of —

(i)

(ii)

the details of outward supplies furnished by his supplier, other than a supplier
required to furnish return for every quarter under proviso to sub-section (1)of
section 39, in FORM GSTR-1, between the day immediately after the due date
of furnishing of FORM GSTR-1 for the previous tax period #e#th to the due
date of furnishing of FORM GSTR-1 for the #enth tax period;

the details of invoices furnished by a non-resident taxable person in FORM
GSTR-5 and details of invoices furnished by an Input Service Distributor in his
return in FORM GSTR-6 and details of outward supplies furnished by his
supplier, required to furnish return for every quarter under proviso to sub-
section (1) of section 39, in FORM GSTR-1 or using the IFF, as the case may
be,-
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(A)  in case of a registered person required to furnish return for every month

as per sub-section (1) of section 39:

(a) for the first month of the quarter, between the day immediately after
the due date of furnishing of FORM GSTR-1 for the preceding
quarter to the due date of furnishing details using the IFF for the first

month of the quarter;

(b) for the second month of the quarter, between the day immediately
after the due date of furnishing details using the IFF for the first
month of the quarter to the due date of furnishing details using the
IFF for the second month of the quarter;

(c) for the third month of the quarter, between the day immediately after
the due date of furnishing of details using the IFF for the second
month of the quarter to the due date of furnishing of FORM GSTR-
1 for the quarter;

(B)  in case of a registered person required to furnish return for every quarter
as per proviso to sub-section (1) of section 39, between the day immediately after
the due date of furnishing of FORM GSTR-1 for the previous quarter to the due
date of furnishing of FORM GSTR-1 for the quarter;

(iia) the additional details or amendments in details of outward supplies furnished by
his supplier in FORM GSTR-1A filed between the day immediately after the due
date of furnishing of FORM GSTR-1 for the previous tax period to the due date of
furnishing of FORM GSTR-1 for the current tax period,

(iii) the details of the integrated tax paid on the import of goods or goods brought in the
domestic Tariff Area from Special Economic Zone unit or a Special Economic Zone
developer on a bill of entry in the menth tax period; and

(iv)  such other details of any previous tax period, which had been kept pending by the
registered person on the IMS, but have been accepted or rejected on the IMS, after
filing of return in FORM GSTR-3B for the immediately preceding tax period.

(v)  such other details of any previous tax period, in respect of which return of the tax
period has been furnished before the date mentioned in sub-rule (8) for making the
FORM GSTR-2B for the said tax period available on the common portal, and
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where such details have been accepted or rejected on the IMS, after filing of return
in FORM GSTR-3B for the immediately preceding tax period.

(8)  The Statement in FORM GSTR-2B for a every month or a quarter, as the case

may be, shall be made available to the registered person,-

(i) for the first and second month of a quarter, in case of a registered person required
to furnish return for every month as per sub-section (1) of section 39, a day
after the due date of furnishing of details of outward supplies for the said month,
in the IFF by a registered person required to furnish return for every quarter
under proviso to sub-section (1) of section 39 or in FORM GSTR-1 by a
registered person, other than those required to furnish return for every quarter

under proviso to sub-section (1) of section 39,whichever is later;

(ii) in the third month of the quarter, a day after the due date of furnishing of details
of outward supplies for the said month, in FORM GSTR-1 by a registered
person required to furnish return for every quarter under proviso to sub-section
(1) of section 39-:

Provided that if FORM GSTR-3B of the previous tax period has not been filed by the
registered person upto the date mentioned in clause (i) or (ii), as the case may be,
FORM GSTR-2B shall be made available to the said person, only after filing of FORM
GSTR-3B of the previous tax period.

“

Insertion of sub-rule (9) of rule 60 of CGST Rules, as follows:

“(9) If any amendment is made by the registered person on the IMS, in respect of the
action taken for any of the details, after the statement in FORM GSTR-2B has been
made available to the said person for a tax period on the common portal, a revised
FORM GSTR-2B shall be made available to the said person on his request made
electronically on the common portal, before filing of return in FORM GSTR-3B for the

said tax period.”
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e. Amendment in sub-rule (1) of rule 61 of CGST Rules and insertion of sub-
rule(1A) and sub-rule (1B), as follows:

“

Rule 61. Form and manner of furnishing of return.-

(1) Every registered person other than a person referred to in section 14 of the
Integrated Goods and Services Tax Act, 2017 (13 of 2017) or an Input Service
Distributor or a non-resident taxable person or a person paying tax under section 10
or section 51 or, as the case may be, under section 52 shall furnish a return in FORM
GSTR-3B, electronically through the common portal either directly or through a

Facilitation Centre notified by the Commissioner, as specified under —

(i) sub-section (1) of section 39, for each month, or part thereof, on or before the

twentieth day of the month succeeding such month:

(ii) proviso to sub-section (1) of section 39, for each quarter, or part thereof, for the class
of registered persons mentioned in column (2) of the Table given below, on or before

the date mentioned in the corresponding entry in column (3) of the said Table,

namely:-
Table
5. Class of registersd persans Due Date
Huo.

(11 12 13

. Haglstered persone whose principal plece of busress (5 in the Siales | fwenty-sacond
of Chhatisgarn, Madhya Pracesh, Gujarss. Maharsshira, Karmataka, | day of the manth
Goa. Kerala, Tamil Mady, Telangars, Andhre Fradesn, the Unkon succesding  such
wamaoies of Daman and Ciu and Dadra and Magar Havel, quarsr
=uchcherry, Andaman ard Micobar Is@nds or Lakshacdwanp.

b Rpgistered persans whese principal place of husress is in ke Stales | bennlySourtk day
al Himacha Pradesh, Punjab, Utdankhand, Havana, Raasihan. Uke - ol dhe monibk
Fradesn, Bihar. Siskim, Aronachsl Pradesn, Magaland, Menipur.  succeeding euch
Mzoram, Trpura, Meghalaya, bszam, West Bengal, Jharkhand or quartss,

Odisna, the Unian dnmdanes of Jammo and Easkemir, Ladaks
Zhandigar o Celhi,

Provided that return in FORM GSTR-3B of the said tax period can be furnished only
after the statement in FORM GSTR-2B for the said tax period is made available
electronically on the common portal to the registered person, where any input tax credit
is to be availed for a tax period in respect of inward supplies other than supplies under

reverse charge.

(1A)  The furnishing of details of tax liability in the return by the registered person

under sub-rule (1) shall be subject to the following conditions and restrictions, namely:
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i. The details of outward supplies to be furnished in the return for a tax period shall not
be at variance with the details of outward supplies furnished in the statement of
outward supplies in FORM GSTR-1, as amended by FORM GSTR-1A, if any, or using

the Invoice Furnishing Facility, for the said tax period.

ii. Where after furnishing of details of outward supplies for a tax period in a return,
any omission or incorrect particulars are discovered, the same can only be rectified by
way of rectification of such details in the statement of outward supplies to be filed for
the tax period in which the omission or incorrect particulars are noticed, subject to the

provisions of sub-section (3) of section 37.

iii. Where after furnishing of details of inward supplies liable to tax under reverse
charge for a tax period in a return, any omission or incorrect particulars are discovered,
the same can be rectified by way of adjustment in the details of inward supplies liable
to tax under reverse charge to be furnished in the return for the tax period in which the

omission or incorrect particulars are noticed.

(1B) The furnishing of details of input tax credit in the return by the registered person

under sub-rule (1) shall be subject to the following conditions and restrictions, namely:

i. The details of input tax credit on inward supplies declared as available for a tax period,
other than the supplies on which tax is liable to be paid on reverse charge, in the return
for a tax period shall not be at variance with the details of input tax credit made available
in the statement of input tax credit in FORM GSTR-2B of the said tax period.

ii. The details of input tax credit declared as available in respect of inward supplies
liable to tax under reverse charge for a tax period can be furnished in the return for the

said tax period, and shall be subject to the provisions of sub-rule (4) of rule 86D.

iii. The details of input tax credit to be reclaimed in a tax period can be furnished in the

return, and shall be subject to the provisions of sub-rule (4) of rule 86C.
iv. Where after furnishing of details of reversal of input tax credit for a tax period in a
return, it is noticed that any amount which was eligible to be availed, had been

erroneously reversed and which was also not credited to the electronic credit reversal
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and reclaim statement maintained on the portal under rule 86C, the person may, subject
to provisions of sub-section (9) of section 39, rectify the same in FORM GST PMT-
10, and the said amount which was erroneously reversed earlier and is being rectified,
shall be credited to the electronic credit ledger of the person maintained on the portal

under rule 86.

v. Where after furnishing of details of reversal of input tax credit for a tax period in a
return, it is noticed that any amount which may become eligible to reclaim, had been
erroneously reversed in such a manner that such reversal was not credited to the
electronic credit reversal and reclaim statement maintained on the portal under rule
86C, the person may subject to provisions of sub-section (9) of section 39, rectify the
same in FORM GST PMT-10, and the said amount which was erroneously reversed
earlier and is being rectified, shall be credited to the said statement of the person under
rule 86C.

“”

Insertion of rule 67B of the CGST Rules, as follows:
Rule 67B.Adjustment of tax liability on issuance of credit note or any other document

reducing the tax liability.-

If the details of a credit note, or any other document which reduces the tax liability of
the registered person, declared by such person in his statement of outward supplies
furnished in FORM GSTR-1 or FORM GSTR-1A or using IFF or FORM GSTR-5 for
a tax period, is rejected by the recipient on the IMS referred to in sub-rule(6A) of rule
60, the output tax liability as is attributable to such a credit note or the other document,
as the case may be, shall be payable along with the applicable interest as per section 50,
in the return for the next tax period to be filed by the said registered person and such
tax liability shall be deemed to be payable from the due date of filing of return for the
tax period in which details of such credit note or the other document, as the case may
be, were declared.

7

. Insertion of new rule 86C in CGST Rules, as follows:

”

Rule 86C - Electronic Credit Reversal and Reclaim Statement
(1) The “electronic credit reversal and reclaim statement” shall be maintained in
FORM GST PMT-02A on the common portal, for each registered person eligible to re-
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claim credit that had been reversed earlier in the return filed in FORM GSTR-3B, in
accordance with the provisions of the Act or the provisions of Chapter V.

(2) The statement under sub-rule (1) shall be credited to the extent of such reversals
made in the return filed in FORM GSTR-3B as are eligible to be re-claimed in
accordance with the provisions of the Act or the provisions of Chapter V and to the
extent of rectification in the return made in terms of clause (v) of sub-rule (1B) of rule
61.

(3) The statement under sub-rule (1) shall be debited to the extent of input tax credit
re-claimed in the return filed in FORM GSTR-3B.

(4) The input tax credit to be re-claimed in the return to be filed in FORM GSTR-3B
shall not exceed the balance available in the statement under sub-rule (1).

(6) A registered person shall, upon noticing any discrepancy in his statement under
sub-rule (1), communicate the same to the proper officer, through the common portal
in FORM GST PMT-04.

n

Insertion of new rule 86D in CGST Rules, as follows:

Rule 86D- Electronic Statement of tax paid on Reverse charge basis and input
tax credit claimed

(1) The “electronic statement of tax paid on reverse charge basis and input tax credit
claimed” shall be maintained in FORM GST PMT-02B on the common portal, for
each registered person, liable to pay tax on reverse charge basis.

(2) The statement under sub-rule (1) shall be credited to the extent of tax liability
declared and paid on reverse charge basis, in the return filed in FORM GSTR-3B.

(3) The statement under sub-rule (1) shall be debited to the extent of input tax credit
claimed on supplies liable to tax on reverse charge basis, in the return filed in FORM
GSTR-3B.

(4) The registered person shall be permitted to claim input tax credit on supplies liable
to tax on reverse charge basis, in a return to be filed in FORM GSTR-3B, only to the
extent of the sum of the tax liability declared under reverse charge in the said return
and the balance available in the statement under sub-rule (1).

(5) A registered person shall, upon noticing any discrepancy in his statement under
sub-rule (1), communicate the same to the proper officer, through the common portal
in FORM GST PMT-04.

"

Amendment to rule 85(7) of CGST Rules, as follows:

“"
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(7) A registered person shall, upon noticing any discrepancy in his electronic liability

ledger, communicate the same to the proper officer exereisingfurisdictoninthematter,
through the common portal in FORM GST PMT-04.

7

Amendment to rule 86(6) of CGST Rules, as follows:

"

(6) A registered person shall, upon noticing any discrepancy in his electronic credit

ledger, communicate the same to the proper officer exereistngjurisdictioninthematter,
through the common portal in FORM GST PMT-04.

4

. Amendment to rule 87(12) of CGST Rules, as follows:

“

(12) A registered person shall, upon noticing any discrepancy in his electronic cash

ledger, communicate the same to the proper officer exereisingurisdicton-inthematter,
through the common portal in FORM GST PMT-04.

Omission of provisions of rule 88C and rule 88 D of CGST Rules from a

prospective date.

. Amendment to sub-rule (2) and sub-rule (3) of rule 142 of CGST Rules, as
follows:

(2) Where, before the service of Notice or statement, the person chargeable with tax
makes payment of the tax and interest in accordance with the provisions of sub-section
(5) of section 73 or clause (i) of sub-section (8) of section 74A, as the case may be, or
tax, interest and penalty in accordance with the provisions of subsection (5) of section
74 or clause (i) of sub-section (9) of section 74A, or where any person makes payment
of tax, interest, penalty or any other amount due in accordance with the provisions of
the Act whether on his own ascertainment or, as communicated by the proper officer
under sub-rule (1A), he shall inform the proper officer of such payment in part A of the
FORM GST DRC-03 and an acknowledgement, in FORM GST DRC- 04 shall be

made available to the person through the common portal electronically.

Provided that where the said payment is made as a result of the audit, inspection,
scrutiny or enforcement or any other similar activity by the tax authorities, such person
may within seven days of making the payment in part A of the FORM GST DRC-03,

opt to declare in part B of the said form, the details of invoice or debit note against which
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the said payment of tax has been made, and the same shall be made available in the
statement of outward supplies due to be filed, for the purpose of communicating the

same to the recipient of the supply.

(3) Where the person chargeable with tax makes payment of tax and interest under
sub-section (8) of section 73 or under clause (ii) of sub-section (8) of section 74A, as the
case may be, or tax, interest and penalty under sub-section (8) of section 74 or under
clause (ii) of sub-section (9) of section 74A, as the case may be, within the period
specified therein, or where the person concerned makes payment of the amount referred
to in sub-section (1) of section 129 within seven days of the notice issued under
subsection (3) of that Section but before the issuance of order under the said sub-section
(3), he shall intimate the proper officer of such payment in part A of the FORM GST
DRC-03 and the proper officer shall issue an intimation in FORM GST DRC-05

concluding the proceedings in respect of the said notice.

Provided that such person may within seven days of making the payment in part A of
the FORM GST DRC-03, opt to declare in part B of the said form, the details of invoice
or debit note against which the said payment of tax has been made, and the same shall
be made available in the statement of outward supplies due to be filed, for the purpose

of communicating the same to the recipient of the supply.

“”
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Annexure B
Proposed amendments in CGST FORMS

a. Proposed amendment in FORM GSTR-1:

“FORM GSTR-1
[See Rule (59(1)]

Details of outward supplies of goods or services

Financial Year

Tax period

1. GSTIN

Legal name of the registered

person

(b) | Trade name, if any
3. | (a) | ARN
(b) | Date of ARN

4. Taxable outward supplies made to registered persons (including UIN-holders)
other than supplies covered by Table 6
(Amount in Rs. For all Tables)

GSTIN/U | Invoice details |Rat | Taxab | Amount Place of
IN e |le Supply
N |[Dat | Valu Integrat | Centr | State/ | Ces
value (Name
o. |e e ed Tax |al Tax |UT s of
Tax State/U
T)
1 2 3 4 5 6 7 8 9 10 11

4A. Supplies other than those (i) attracting reverse charge and (inelading—(ii)

supplies made through e-commerce operator attracting TCS u/s 523

4B. Supplies attracting tax on reverse charge basis
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4C Omitted by NN 26/2022 CT dated 26.12.2022

and same state code as ISD

4D. Invoices issued under rule 54(1A) by the registered person having same PAN

those attracting reverse charge [Supplier to report]

4E. Supplies made through e-commerce operator attracting TCS u/s 52, other than

4F. Supplies made to SEZ unit or SEZ Developer for

non-Authorised

Operations

5. Taxable outward inter-State supplies to un-registered persons where the invoice

value is more than Rs. 1 lakh

Place of Supply | Invoice details Rate | Taxable Amount

(State/UT) No. |Date | Value Value Integrated | Cess
Tax

1 2 3 4 5 6 7 8

operator attracting TCS u/s 52 (rate wise)

5A. Outward supplies {inehreing-other than supplies made through e-commerce

5B Omitted by
NN 26/2022 CT
dated 26.12.2022

to report] (rate wise)

5C. Supplies made through e-commerce operator attracting TCS u/s 52 [Supplier

6 Zero Rated supplies and deemed export

GSTI |Invoice details Shippi

N of

ng bill

Integrated

Tax

Central Tax |State/UT

Tax

Ces

Pla

ce
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recipi

ent

/ Bill of

export

of
Su

ppl

te

Val

ue

Type of
supply
(Goods/
Service

s)*

N [Dat

Rate

Tax
able
val

ue

mt

Rat

Taxa
ble

valu

Ra

te

Taxa
ble

valu

Am

1

4A

10

11

12

13

14

15

6A.
Expor
ts

<<drop

down>>

6B.
Suppli
es
made
to SEZ
unit or
SEZ
Devel
oper
for
Autho
rised
Opera

tions

6C.
Deem
ed
export

S

<<drop

down>>

7. Taxable supplies (Net of debit notes and credit notes) to unregistered persons

other than the supplies covered in Table 5
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Rate of tax | Total Taxable Amount
value Integrated | Central | State Tax/UT Tax | Cess
1 2 3 4 5 6

7A. Intra-State supplies

7A1. Consolidated rate wise outward supplies [inehding-other than supplies

made through e-commerce operator attracting TCS u/s 52]

7A2. Consolidated rate wise outward Supplies through e-commerce operator

attracting TCS u/s 52 [Supplier to report]

7B. Inter-State supplies

7B1. 1 S S T 1 . - 1 - Rs—1 Lakh R ise]

Consolidated rate wise outward supplies, where invoice value is upto Rs 1 Lakh
[ineladingother than supplies made through e-commerce operator attracting TCS
u/s 52]

Place of Supply (Name of
State)

7B2. 1 S S I 1 - - 1 - Re—1 Lakh R ise]

Consolidated rate wise outward Supplies through e-commerce operator attracting

TCS u/s 52, where invoice value is upto Rs 1 Lakh [Supplier to report]

Place of Supply (Name of
State)

8. Nil rated, exempted and non GST outward supplies

Description Nil Rated |Exempted (Other than| Non-GST
Supplies Nil rated/non-GST Supplies
Supply
1 2 3 4

8A. Inter-State supplies to

registered persons

8B. Intra- State supplies to

registered person
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8C. Inter-State supplies to

unregistered persons

8D. Intra-State supplies to

unregistered persons

8AA. Amendment to Nil rated, exempted and non GST outward supplies declared in

earlier tax-periods

details are being revised

Description Nil Rated |Exempted (Other than| Non-GST
Supplies Nil rated/non-GST Supplies
Supply
1 2 3 4
Tax Period for which the <Month/Quarter>

registered persons

8Al. Inter-State supplies to

registered person

8B1. Intra- State supplies to

unregistered persons

8CI1. Inter-State supplies to

unregistered persons

8D1. Intra-State supplies to

9. Amendments to taxable outward supply details furnished in returns for earlier
tax periods in Table 4, 5 and 6, including debit and credit notes issued during

current period and amendments thereof pertaining to supplies furnished in returns

of earlier tax periods in Table 4,5,6 and 15

Revised details of Amount Plac
Details of original | document or details of T e of
document original Debit or Credit xa Sup
Ra| ble
Notes ply
te | Valu
GST [N |Dat|Amend |GST |Docu |Shipp|Val o Integr | Cent|Stat|Ce
IN |o.|e |ment |IN |[ment |ing |ue ated | ral | e/ |ss
relating bill Tax | Tax
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to N |Da|N |D UT
informa o. |[te |o. |at Tax
tion e
furnish
ed in
table.
No.
(Select)
1 123 3A 4 |56 |78 9 (10] 11 12 13 |14 |15] 16

9A. Amendment of invoice / Shipping bill details furnished earlier

9B. Debit Notes / Credit Notes [original]

<<Drop

down>>

9C. Debit Notes / Credit Notes [Amended]

10. Amendments to taxable outward supplies to unregistered persons furnished in
returns for earlier tax periods in Table 7

Rate of tax | Total Taxable value Amount

Integrated | Central State/UT Cess
Tax

1 2 3 4 5 6
Tax period for which the details [Month/Quarter]

are being revised

10A1. Intra-State Supplies [inelading other than supplies made through e-
commerce operator attracting TCS u/s 52] [Rate wise]

10A2. Intra-State Supplies made through e-commerce operator attracting TCS u/s
52 [Rate wise] [Supplier to report]
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10B1. Inter-State Supplies where the invoice value is upto Rs. 1 lakh [inelading
other than supplies made through e-commerce operator attracting TCS u/s 52]

[Rate wise]

Place of Supply (Name of State)

10B2. Inter-State Supplies made through e-commerce operator attracting TCS u/s

52, where the invoice value is upto Rs. 1 lakh [Rate wise] [Supplier to report]

Place of Supply (Name of State)

11. Consolidated Statement of Advance Received/Advance adjusted in the current
tax period/ Amendments of information furnished in earlier tax period (Net of

refund vouchers, if any)

Rate Gross Advance |GSTI|Plac Amount

Advance |Received| N |e of Integra |Cent | State/UT Cess
Received/adj / supp| ted ral

usted adjusted ly
relating
to
informat
ion
furnishe
din
table No.
(Select)

1 2 2A 2B 3 4 5 6 7

I information for the current tax period

11A. Advance amount received in the tax period for which invoice has not been

issued (tax amount to be added to output tax liability)

11A (1). Intra State-supplies (Rate Wise)

<<drop

down>>
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11A (2).Inter-State Supplies (Rate-wise)

<<drop

down>>

11B. Advance amount received in earlier tax period and adjusted against the supply
being shown in this tax period in the Table No 4,5,6-an¢ 7 and 15

11B (1). Intra State Supplies (Rate Wise)

<<drop

down>>

11B. (2).Inter-State Supplies (Rate-wise)

<<drop

down>>

II Amendment of information furnished in Table No. 11 [1] in GSTR-1 statement

for earlier tax periods [Furnish revised information]

Month/Qu Amend HA | A [ HB((HB)
arter ment G & B S
relating
to
informat
ion
furnishe
dinS.
No.
(Select)

<<drop

down>>

12. HSN-wise summary of outward supplies

HS | Descriptio | UQ | Total |Rat| Total Amount
Sr.| N n C | Quantit | e of | Taxabl | [ntegrate | Centra | State/U | Ces
No y Tax|eValue| dTax | 1Tax | TTax | s
1] 2 3 4 5 6 7 8 9 10 11
12.1 For Registered recipient

12.2 For unregistered recipient
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12A. Amendment to HSN-wise summary of outward supplies declared in earlier

tax-periods

Sr. | HS | Descriptio | UQ | Total |Rat| Total Amount
No| N n C | Quantit | e of | Taxabl Integrate | Centra | State/U | Ces
y Tax|e Value| dTax | 1Tax | TTax | s
1] 2 3 4 5 6 7 8 9 10 11
12.1 For Registered recipient
12.2 For unregistered recipient
13. Documents issued during the tax period
Sr. Nature of document Sr. No. Total |Cancelled| Net
No. From | To | Number issued
1 2 3 4 5 6 7
1 Invoices for outward supply
1A |Bill of Supply (Exempt Supply)
2 Invoices for inward supply from
unregistered person liable under
reverse charge
3 Revised Invoice
4 Debit Note
5 Credit Notes
6 Receipt Voucher
7 Payment Voucher
8 Refund voucher
9 Delivery Challan for job work
10  |Delivery Challan for supply on
approval
11  |Delivery Challan in case of liquid
gas
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12 |Delivery Challan in cases other
than by way of supply (excluding
at Sno. 9 to 11)

14. Details of the supplies made through e-commerce operators on which e-
commerce operators are liable to collect tax under section 52 of the Act or liable to

pay tax u/s 9(5) [Supplier to report]

Natur| Typeof | Tax | GSTIN | Net Tax amount Place of
eof | recipient |period of value |Integrat|Centr| State/ |Ces|Supply
suppl to e- of | edtax |altax|UTtax| s |(Name
y which | Commer | suppli of
the ce es State/U
suppl | operator T)
y
pertai
ns
1 1A 1B 2 3 4 5 6 7 8
(a) Registered
Supplies |Unregister
on which ed
ecommer
ce
operator
is liable
to collect
tax u/s
52
(b)
Supplies
on which
ecommer
ce
operator
is liable
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to pay
tax u/s
9(5)

14A. Amendment to details of the supplies made through e-commerce operators on

which e-commerce operators are liable to collect tax under section 52 of the Act or

liable to pay tax u/s 9(5) [Supplier to report]

Nature| Original Revised details Net Tax amount Place
of details value |Integra| Cent |Stat|Ce | of
supply Mont] GSTI | Type of | Tax | GSTI of |tedtax| ral | e/ | ss |Suppl

h/ N of |recipient|perio|N of e- s?ppl tax | UT y
o dto | comm ies tax (Nam
Quar | .omm whic| erce e of
ter | erce h the | operat State/
operat supp| or uh
or ly
perta
ins
1 2 3 3A 3B 4 5 6 7 819 10
(a) Register
Suppli ed
es on Unregist
which ered
e-
comm
erce
operat
oris
liable
to
collect
tax u/s
52
(0)
Suppli
es on
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which
e-
comm
erce
operat
or is
liable
to pay
tax u/s
9(5)

15. Details of the supplies made through e-commerce operators on which e-
commerce operator is liable to pay tax u/s 9(5) [e-commerce operator to report,
including supply to SEZ for Authorised and for non-Authorized Operation]

Type of | Type of | GSTI| GSTI | Docu | Docu |[Ra | Valu Tax amount Plac

supplier |recipien | N of | N of | ment | ment | te | e of Integr | Cen | State |Ce e of

t supp |recipi| no. | date supp | ated |tral | /UT |ss|sup
lier | ent lies | tax | tax | tax ply
mad
e
1 2 3 4 5 6 7 |8 9 10 |11 (12|13
Register [Register
ed ed
includin
g SEZ
(for
non-
Authori
sed
Operati

on)
SEZ (for
Authori
sed
Operati

on)
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Unregis
tered

Unregis |Register
tered |ed
includin
g SEZ
(for
non-
Authori
sed
Operati
on)

SEZ for
Authori
sed
Operati

on

Unregis
tered

15A (I). Amendment to details of the supplies made through e-commerce operators
on which e-commerce operator is liable to pay tax u/s 9(5) [e-commerce operator to
report, for registered recipients including supply to SEZ for Authorised and for non-
Authorized Operation]

Type | Original details Revised details Val Tax amount Pla
of R | ue ce
suppl at | of of
ier e | sup su
plie PP
s ly
ma
de
GS|GS | D|ID|GS|GS |D|D
TI |TIN|o|o | TI |TIN| o | o
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of |[reci| n|d| of |reci| n | d

sup | pie | o. | at | sup | pie | 0. | at

plie | nt e | plie| nt e
r r
Inte | Ce | St | C
grat | ntr | at | es
ed | al | e | s
tax | tax | U
T
ta
X
1 2 3 |4]|5] 6 7 | 819 11 | 12 |13 |14 |1 | 16
0 5
Regis
tered
Unre
gister
ed

15A (II). Amendment to details of the supplies made through e-commerce operators
on which e-commerce operator is liable to pay tax u/s 9(5) [e-commerce operator to
report, for unregistered recipients]

Type of Original |Revise [ Rat| Value Tax amount Place
supplier details d e of of
Details suppli suppl
GSTIN| Tax |GSTIN €5 | Integrat | Centr [State/U|Ces| Y
of |perio| of made | ed Tax |al Tax| Ttax | s

suppli| d |suppli

er er
1 2 3 4 5 6 7 8 9 10| 11

Registered

Unregister ]

ed
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Verification
I hereby solemnly affirm and declare that the information given herein above is true
and correct to the best of my knowledge and belief and nothing has been concealed
there from and in case of any reduction in output tax liability the benefit thereof has
been/will be passed on to the recipient of supply.
Signature
Name of Authorised Signatory............cccceeurvierrinnnnnee.

Designation/Status..........ccccceeeeiiniiccininnnee
Place
Date
A. General Instructions
1.Terms used:
(a)GSTIN: Goods and Services Tax Identification Number
(b)UIN: Unique Identity Number
(c)UQC: Unit Quantity Code
(d)HSN: Harmonized System of Nomenclature
(e)POS: Place of Supply (Respective State)
(HTCS: Tax collection at source by e-commerce operator
(9)SEZ: Special Economic Zone
(h)ECO: E-commerce operator
())DTA: Domestic Tariff Area
(j)B to B: Supplies from one registered person to another registered person
(k)B to C: Supplies from registered person to unregistered person
2.Quarterly taxpayers filing invoice details through GSTR-1 or IFF for the first two

month(s) of the quarter shall not repeat such details while filing GSTR-1 of the

quarter.

B. Table specific instructions —

Sr. Table Instructions
No. No.
1 2 3

1. 4A  |())Supplies made to registered persons inchading—supplies—made
throteh—e-commerce—operator—attractine FTC5—/s52, but
exclading suppliesatiracting-tax-onreverse-chargebasis; shall

be reported.

(ii) Supplies attracting tax on reverse charge basis, shall not be

reported in this table.
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(1if)Supplies made u/s 9(5) for which e-commerce operator is liable to
pay tax shall not be reported in this table.

(#iv)The supplies made by SEZ on cover of a bill of entry shall not be
reported by SEZ unit /developer.

(v) Supplies made through e-commerce operator attracting TCS u/s
52, shall not be reported in this table.

4B

Supplies made to registered persons, attracting tax on reverse charge
basis, shall be reported. Supplies made u/s 9(5) for which e-commerce
operator is liable to pay tax shall not be reported in this table. Supplies
made to SEZ Unit or developer for non-Authorised operations and
which attract tax on reverse charge basis, shall be reported here and
not in the table 4F.

2A.

4D

Supplies under rule 54(1A) read with rule 39(1A) by Distinct person
to ISD to be reported here. In order to report the transactions, the
PAN and State Code of ISD and Distinct person should be same.

2B.

4E

Supplies made to registered person through e-commerce operator
(ECO) attracting TCS u/s 52 [Supplier to report the supply in this
table]. Further, in case if the supply has been made to SEZ for non-
Authorised operations, through ECO, on which ECO is liable to
collect TCS u/s 52, it is to be reported here only.

2C.

4F

Supplies made to SEZ unit or SEZ Developer non-Authorised
Operations (other than liable to taxable under reverse charge) are to
be reported here and not in table 6B and further if such supply attracts
taxability on RCM basis, then it should be reported in table 4B only.

5A

Inter-State supplies made to unregistered persons having invoice

value more than Rs. 1 lakh, ether—thansupplesmade-throush—e-

commerce—operator—attracting TCS—u/s—52; (rate wise) alongwith
details of place of supply, shall be reported. Supplies made to

unregistered person through e-commerce operator attracting TCS u/s

52, shall not to be reported here.

3A.

5C

Inter-State supplies made to unregistered persons through e-
commerce operator attracting TCS u/s 52 (rate wise), having invoice
value more than Rs. 1 lakh, alongwith details of place of supply, shall
be reported here [Supplier to report].
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6A

Exports of goods or services, with or without IGST shall be reported.
Shipping bill details. if applicable, can be provided later through table

9 if such details are not available at the time of filing the statement.

6B

Supplies made to SEZ units or SEZ developers,—for Authorised
operations, with or without IGST, whether through e-commerce
operator attracting TCS u/s 52 or otherwise, shall be reported. If the
supplies to SEZ Unit or developer is for non-Authorised operations,
then it shall be reported in Table 4F and not in this table.

6C

Deemed export supplies shall be reported. The taxpayer may refer to

section 147 and notification issued thereunder for deemed export

supply.

7A1

Intra-state supplies Supplies made to unregistered persons-etherthan
theosereported-intable5 shall be reported here. Such supplies, if made

through e-commerce operator attracting TCS u/s 52, shall not be
reported here, but shall be reported in table 7A2. Values shall be net

of credit and debit notes and be reported rate wise.

7A.

7A2

Intra-state supplies to unregistered persons, made through e-
commerce operator attracting TCS u/s 52, shall be reported here.
Values shall be net of credit and debit notes and be reported rate wise.

[Supplier to report]

7B.

7B1

Inter-state supplies made to unregistered persons, where invoice
value is upto Rs 1 Lakh, i.e. other than those reported in table 5,
shall be reported here. Such supplies, if made through e-commerce
operator attracting TCS u/s 52, shall not be reported here, but shall
be reported in table 7B2. Values shall be net of credit and debit notes

and be reported rate wise.

7C.

7B2

Inter-state supplies to unregistered persons, where invoice value is
upto Rs 1 Lakh, i.e. other than those reported in table 5, if made
through e-commerce operator attracting TCS u/s 52, shall be
reported here. Values shall be net of credit and debit notes and be

reported rate wise. [Supplier to report]

Supplies having no tax liability (Nil rated, exempted and non-GST
supplies) shall be reported. Supplies made through E-commerce
Operator under section 9(5) shall not be included under exempted

supplies of supplier.
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8A

S8AA

Amendment to the exempted supply, nil rated supply and non-GST
Supplies which has been reported in the table 8 of earlier tax period
shall be reported here.

9A

Amendment of values reported in table 4A, 4B, 4D, 4E, 4F, 5A, 5C,
6A, 6B and 6C shall be reported here.

10.

9B

Credit and debit notes issued during the period in respect of
supplies reported in table 4A, 4B, 4D, 4E, 4F, 5A, 5C, 6A, 6B, 6C and

15 of earlier tax period shall be reported here.

11.

9C

Amendment of credit and debit notes reported in table 9B of earlier

tax period shall be reported here.

12.

10

Amendment of unregistered supplies reported in table 7 shall be

reported here.

13.

11(DA

Advances received which are liable to tax at the time of its receipt, in
respect of supplies pertaining to tables 4A, 4B, 4E, 4F, 5A, 5C, 6A,
6B, 6C, 7A1, 7A2, 7B1, 7B2 and 15 shall be reported here. The values

shall be net of refund vouchers, if any.

14.

11(D)B

Advances adjusted during the period in respect of those reported in

table 11(I)A of earlier tax period, shall be reported here.

15.

1111y

Amendment to advances received or adjusted reported in table
11(I)A or table 11(I)B of earlier tax period, shall be reported here.

16.

12

HSN details as per notifications issued by Government from time to

time shall be reported.

16A

12A

Amendment of HSN details reported in table 12 of earlier tax
periods shall be reported here.

17.

13

Details of the documents issued during the period shall be reported.

18.

14(a)

Consolidated BPdetails of the supplies reported in any table from 4 to
10, made through e-commerce operator on which ECO is liable to
collect tax at source (TCS) under section 52, shall be reported by the
supplier. Such details are to be furnished e-commerce operator—
wise, month-wise, and recipient category—wise i.e., whether the

supply has been made to registered or unregistered person.

19.

14(b)

Details of supplies made through ECO, on which ECO is liable to
pay tax u/s 9(5), shall be reported by the supplier. Tax on such
supplies shall be paid by the ECO and not by the supplier.
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20.

14A(a)

Amendment to supplies reported in table 14(a) in earlier tax period

shall be reported.

21.

14A(b)

Amendment to supplies reported in table 14(b) in earlier tax period

shall be reported.

22.

15

(1)ECO shall report details of the supplies made through him/her on
which he/she is liable to pay tax u/s 9(5).

(11)GSTIN of supplier and recipient, if registered, shall be reported.

(iif)Details of the documents issued by ECO shall be reported, if
recipient is registered.

(iv) Supplies to unregistered person shall be reported net of debit
note/credit note.

(v) Supply to SEZ Unit or developer on which ECO is liable to pay
tax u/s 9(5), whether for authorized or for non-authorized
operations shall be reported here. Supply to SEZ Unit or SEZ
developer for Authorised Operation is a zero-rated supply and
therefore it can be on payment of IGST or under LUT i.e.
without payment of IGST.

23.

15A(T)

Amendment to the details reported in table 15 in earlier tax periods
in respect of registered recipients shall be reported. [e-commerce

operator to report]

24.

15A(10)

Amendment to the details reported in table 15 in earlier tax periods
in respect of unregistered recipients shall be reported. [e-commerce

operator to report]

b. Proposed amendment in FORM GSTR-1A:

“FORM GSTR-1A

[See proviso to rule (59(1)]

Amendment of outward supplies of goods or services forcurrenttaxperiod

[Financial
Year]
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[Tax period]

GSTIN

2. |(a) |Legal name of the registered person

(b) |Trade name, if any
3. [(d) |ARN <Auto>
(b) |Date of ARN <Auto>

4. Taxable outward supplies made to registered persons (including UIN-holders)
other than supplies covered by Table 6

(Amount in Rs. for all Tables)

GSTIN/UI |Invoice details |Rat |Taxabl [Amount Place of
N No |Dat |Valu (¢ |€ Integrate |Centra [State/U |Ces |Supply
e e Value |d Tax I Tax |TTax |s (Name
of
State/UT
)
1 2 3 4 5 6 7 8 9 10 11

4A. Supplies other than those (i) attracting reverse charge and inelading (ii) supplies
made through e-commerce operator attracting TCS u/s 52

4B. Supplies attracting tax on reverse charge basis

4C. Invoices issued under rule 54(1A) by the registered person having same PAN
and same state code as ISD

4D. Supplies made through e-commerce operator attracting TCS u/s 52, other than
those attracting reverse charge [Supplier to report]

4E. Supplies made to SEZ unit or SEZ Developer for non-Authorised Operations

5. Taxable outward inter-State supplies to un-registered persons where the invoice
value is more than Rs. 1 lakh

Invoice details Rate Amount
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Place of Supply No. |Date |Value Taxable Integrated Cess
(State/UT) Value Tax
1 2 3 4 5 6 7 8

5A. Outward supplies inelading other than supplies made through e-commerce
operator attracting TCS u/s 52, (rate wise)

5B. Supplies through e-commerce operator attracting TCS u/s 52 [Supplier to report]
(rate wise)

6. Zero Rated supplies and deemed export

GST | Invoice details Ship | Integrated | Central State/UT |C Plac
TN ping | Tax Tax Tax e| e
of bill/B s | of
reci ill of s | Su
pien expor pp
t t ly
N|D |V |Typeof N|DRa|Ta |[A|R |[Ta |[A R |Ta [A
o|at|al [supply |o|at|t|xa |m|a |xa |m|at|xa |m
e |ue |(Goods |. |e |e|ble |t |t |ble [t|e |ble |t
/Servic val e |val val
es)* ue ue ue
1 (23] 4 4A |5|6 (7| 8 |91 |11 |1|1]|14 |1|1]|17
3 6
OA. <<drop
Exp down>
orts >
6B. <<drop
Sup down>
plies >
mad
e to
SEZ
unit
or
SEZ
Dev
elop
er
for
auth
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oriz
ed
oper
atio
ns
6C.
Dee
med

expo
rts

7. Taxable supplies (Net of debit notes and credit notes) to unregistered persons
other than the supplies covered in Table 5

Rate of | Total Taxable Amount
tax value Integrated Central | State Tax/UT Tax Cess
1 2 3 4 5 6

7A. Intra-State supplies
7A1. Consolidated rate wise outward supplies [ineluding other than supplies made
through e-commerce operator attracting TCS u/s 52]

7A2. Consolidated rate wise outward Supplies through e-commerce operator

attracting TCS u/s 52 [Supplier to report]

7B. Inter-State supplies

7B1. - Consolidated rate wise outward supplies, where invoice value is upto Rs 1
Lakh [inekading other than supplies made through e-commerce operator attracting
TCS u/s 52]

Place of Supply
(Name of State)

7B2. Consolidated rate wise outward Supplies through e-commerce operator
attracting TCS u/s 52, where invoice value is upto Rs 1 Lakh [Supplier to report]

Place of Supply
(Name of State)

8. Nil rated, exempted and non GST outward supplies

Description Nil Rated |Exempted (Other than| Non-GST
Supplies Nil rated/non-GST Supplies
Supply)
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1

8A. Inter-State supplies to
registered persons

8B. Intra- State supplies to
registered person

8C. Inter-State supplies to
unregistered persons

8D. Intra-State supplies to
unregistered persons

8AA. Amendment to Nil rated, exempted and non GST outward supplies declared in

earlier tax-periods

details are being revised

Description Nil Rated |Exempted (Other than| Non-GST
Supplies Nil rated/non-GST Supplies
Supply)
1 2 3 4
Tax Period for which the <Month/Quarter>

8A1. Inter-State supplies to
registered persons

8B1. Intra- State supplies to
registered person

8C1. Inter-State supplies to
unregistered persons

8D1. Intra-State supplies to
unregistered persons

9. Amendments to taxable outward supply details furnished in FORM- GSTR-1 fex
the-eurrent-tax-perioeds in Table 4, 5 and 6, including debit and credit notes issued
duringeurrentperiod and amendments thereof pertaining to supplies furnished in

FORM- GSTR-1 in Table 4,5,6 and 15
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Details of original Revised details of document | Rate | Ta Amount Pla
document or details of original Debit xa ce
or Credit Notes ble of
GS |Doc. |Doc. |[Amen |GS |Docume |Shippin |Valu Val/Int |Ce |State |Cess |Su
TI |No. |Date |[dmen |TIN nt ghbill |e ue |legr|ntr |/ UT ppl
N t atelal |Tax y
relatin d [Ta
g to Ta |x
infor X
matio
n
furnis No. |Dat|No |Dat
hed in € €
table.
No.
(Selec
t)
1] 2 3 BA | 4 | 5]6|7|8]| 9 10 |11]12}13| 14 | 15 |16
9A. Amendment of invoice / Shipping bill details furnished earlier
9B. Debit Notes / Credit Notes [original]
<<Dro
P
down
>>
9C. Debit Notes / Credit Notes [Amended]

10. Amendments to taxable outward supplies to unregistered persons furnished in

FORM GSTR-1 fer-current-taxperiods in Table 7

Rate of tax | Total Taxable value Amount
Integrated | Central State/UT Cess
Tax
1 2 3 4 5 6
Tax period for which the details Currenttax-period [Month/Quarter]
are being revised
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10A1. Intra-State Supplies[inekading other than supplies made through e-
commerce operator attracting TCS u/s 52] [Rate wise]

10A2. Intra-State Supplies made through e-commerce operator attracting TCS u/s
52] [Rate wise] [Supplier to report]

10B1. Inter-State Supplies where the invoice value is upto Rs. 1 lakh [inelading
other than supplies made through e-commerce operator attracting TCS u/s 52]
[Rate wise]

Place of Supply (Name of State)

10B2. Inter-State Supplies made through e-commerce operator attracting TCS u/s
52, where the invoice value is upto Rs. 1 lakh [Rate wise] [Supplier to report]

Place of Supply (Name of State)

11. Consolidated Statement of Advance Received/Advance adjusted in the current
tax period/ Amendments of information furnished in earlier tax period [(Net of
refund vouchers, if any)]

Rate

Gross
Advance
Received/
adjusted

Advance
Received/
adjusted
relating
to
informati
on
furnished
in table
No.
(Select)

GS
TI

Pl
» of
ply

Amount

Integrat
ed

Ce
ntr
al

State/UT

Cess

1

2

2A

2B

I information for the current tax period

11A. Advance amount received in the tax period for which invoice has not been
issued (tax amount to be added to output tax liability)

11A (1). Intra State-supplies (Rate Wise)

<<drop
down>>

11A (2).Inter-State Supplies (Rate-wise)
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<<drop
down>>

11B. Advance amount received in earlier tax period and adjusted against the
supply being shown in this tax period in the Table No 4,5,6-ar€ 7 and 15

11B (1). Intra State Supplies (Rate Wise)

<<drop
down>>

11B. (2).Inter-State Supplies (Rate-wise)

<<drop
down>>

I Amendment of information furnished in Table No. 11 [1] in GSTR-1
statement for earlier tax periods [Furnish revised information]

Month/ Amendm H B BB |1

Quarter ent AG | AR | | B2
relating } 3

to

~N—

informati
on
furnished
in S. No.
(Select)

<<drop
down>>

12. HSN-wise summary of outward supplies

Sr. | HS | Descriptio | UQ | Total |Rat| Total Amount

No| N n C | Quantit | e of | Taxabl | Integrate | Centra | State/U | Ces
y Tax |e Value| ( Tax ITax | TTax | s

1 2 3 4 5 6 7 8 9 10 11

12.1 For Registered recipient

12.2 For Unregistered recipient

Table-12A. Amendment to HSN-wise summary of outward supplies declared in
earlier tax-periods

Amount
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Sr. o Total Rat |Total |Integrate |Centra |State/U |Ces
No H5 - Descriptio | UQ Quantit |e of |Taxabl |d Taé:( ITax |T Ta: S
N |n C
: y Tax |e Value
1 1|2 3 4 5 6 |7 8 9 10 11
12A.1 For Registered recipient
12A.2 For unregistered recipient
13. Documents issued during the tax period
Sr. Nature of document Sr. No. Total |Cancelled| Net
No. From | To | Number issued
1 2 3 4 5 6 7
1 Invoices for outward supply
1A |Bill of Supply (Exempt Supply)
2 Invoices for inward supply from
unregistered person liable under
reverse charge
3 Revised Invoice
4 Debit Note
5 Credit Notes
6 Receipt Voucher
7 Payment Voucher
8 Refund voucher
9 Delivery Challan for job work
10  |Delivery Challan for supply on
approval
11 |Delivery Challan in case of liquid
gas
12 |Delivery Challan in cases other
than by way of supply (excluding
at Sno. 9 to 11)

14. Details of the supplies made through e-commerce operators on which e-
commerce operators are liable to collect tax under section 52 of the Act or liable to
pay tax u/s 9(5) [Supplier to report]

Tax amount
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Natu
re of

supp

Type of
recipient

Mon
th

GSTIN
of
e-
Comm
erce
operato
r

Net
value
of
suppl

1es

Integra
ted tax

Cent
ral
tax

State/
UT
tax

Ce
Ss

Place
of

suppl

(Nam
e of
State/
uT)

1

1A

1B

(a)
Supplie
son
which
ecomm
erce
operato
ris
liable to
collect
tax u/s
52

Registere
d

Unregiste
red

(b)
Supplie
son
which
ecomm
erce
operato
ris
liable to
pay tax
u/s 9(5)

14A. Amendment to details of the supplies made through e-commerce operators on
which e-commerce operators are liable to collect tax under section 52 of the Act or
liable to pay tax u/s 9(5) [Supplier to report]

Nature| Original Revised details
of details
supply
Mont |GSTIN| Type of | Mo |GSTIN
h/ of |recipient|nth | ofe-
e- comm

Net
value
of
suppl

1es

Tax amount

Integra
ted tax

Cent
ral
tax

Stat
e/
uT
tax

Ce
Ss

Place
of

Suppl

(Name
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Quar | comm erce of
ter | erce operat State/
operat or UT)
or

1 2 3 3A 3B 4 5 6 7 8 19 10

(@) Registere
Suppli d

es on Unregist
which ered
e-
comme
rce
operat
or is
liable
to
collect
tax u/s
52

(0)
Suppli
eson
which
e-
comme
rce
operat
oris
liable
to pay
tax u/s
9(5)

15. Details of the supplies made through e-commerce operators on which e-
commerce operator is liable to pay tax u/s 9(5) [e-commerce operator to report,
including supply to SEZ for Authorised and for non-Authorized Operation]

Type of | Type of | GSTI| GSTI | Docu | Docu |Ra | Valu Tax amount Plac
supplier|recipien| N of | N of | ment | ment | te | e of |Integr|Cen |State |Ce| e of
t supp |recipi| no. | date supp | ated | tral | /UT |ss |sup
lier | ent lies | tax | tax | tax ply
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mad

1 2 3 4 5 6 7 |8 9 10 |11 12113

Register |Register
ed ed
includin
g SEZ
(for
non-
Authori
sed
Operati
on)

SEZ (for
Authori
sed
Operati
on)

Unregis
tered

Unregis |Register
tered |ed
includin
g SEZ
(for
non-
Authori
sed
Operati
on)

SEZ (for
Authori
sed
Operati
on)

Unregis
tered

15A (I). Amendment to details of the supplies made through e-commerce
operators on which e-commerce operator is liable to pay tax u/s 9(5) [e-commerce
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operator to report, for registered recipients including supply to SEZ for Authorised
and for non-Authorized Operation]

Type of| Original details Revised details Valu Tax amount  |Plac
supplie | GSTI| GSTI | Do |Do|GSTI| GSTI |Do|Do e of e of
r |[Nof| Nof|c |c |Nof|Nof|c |c |Rajsupp sup
. . . . |Integr|Cen|Sta| C
supp | recip |no | da [supp |recip |no |da | te | lies ply
lier | ient | . | te | lier | ient | . |te mad | ated | tral|te/fes
e tax |tax |UT| s
tax
1 2 3 |4]5] 6 7 | 8]9]10] 11 12 | 13 |14 15| 16
Registe
red
Unregis
tered

15A (II). Amendment to details of the supplies made through e-commerce operators
on which e-commerce operator is liable to pay tax u/s 9(5) [e-commerce operator to

report, for unregistered recipients]

Type of Original |Revise | Rat| Value Tax amount Place
supplier details d e of of
Details suppli suppl
GSTIN| Tax [GSTIN es | Integrat | Centr |State/U|Ces| y
of |perio| of made | ed Tax |al Tax| Ttax | s
suppli| d |suppli
er er
1 2 3 4 5 6 7 8 9 10| 11
Registered
Unregister ]
ed

Instructions for filing of GSTR-1A:

1. It is an additional facility provided to add any particulars ef-eurrenttax—period
missed out in reporting in FORM GSTR-1 of current or earlier tax period or amend
any particulars already declared in FORM GSTR-1 of current or earlier tax period
(including those declared in IFF, for the first and second months of a quarter, if any,
for quarterly taxpayers). The form is an optional form without levy of late fees.

2. The FORM will be available on the portal after due date of filing of FORM GSTR -1
or the actual date of filing of FORM GSTR -1, whichever is later, till filing of
corresponding FORM GSTR-3B of the same tax period. Similarly, for quarterly
taxpayers, the FORM GSTR-1A shall be opened quarterly after filing of the FORM
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GSTR-1 (Quarterly) or the due date of filing of FORM GSTR -1 (Quarterly), whichever
is later, till filing of FORM GSTR-3B of the same tax period.

3. The particulars declared in FORM GSTR-1A along with particulars declared in
FORM GSTR-1 shall be made available in FORM GSTR-3B. In case of taxpayers opting
for filing of quarterly returns the same shall be made available in FORM GSTR-3B
(Quarterly) along with particular furnished in FORM GSTR-1 and IFF of Month M1
and M2 (if filed).

5. In addition to the GSTR-2B already generated, GSTR-2B shall also consist of all the
supplies declared by the respective suppliers in GSTR-1A. However, supplies
declared or amended in FORM GSTR-1A shall be made available in the next open
FORM GSTR-2B. For example,

(i) a supplier issues two invoices INV1 and INV2 in the month of January 2023.
Then he furnished the details of the invoice INV1 on 8th Feb 2023 in FORM GSTR-
1. However, he misses one invoice INV2 and furnishes the details of the same in
FORM GSTR-1A on 15th Feb 2023. In this case, INV1 will go to the FORM GSTR-
2B of the recipient for the month of January made available on 14th Feb 2023.
Further, INV2 will be made available in FORM GSTR-2B of the recipient for the
month of February made available on 14th March 2023.

(ii) a supplier issues two invoices INV3 and INV4 in the month of January 2023.
Then he furnished the details of the invoice INV3 on 15th Feb 2023 in FORM GSTR-
1. However, he declared INV 4 in FORM GSTR-1A on 16th Feb 2023. In this case,
both INV3 and INV4 will be made available in FORM GSTR-2B of the recipient for
the month of February made available on 14th March 2023.

6. Instructions for specific tables

Table No. Instructions

4A;4B, 5, 6, 9B (for Taxpayers may declare additional details of invoices /

registered recipients) | documents for-the-current-taxperiod other than those already
declared in FORM GSTR-1.

7 . Taxpayers may declare additional details of invoices/
documents fer—the—eurrenttax—period other than those
already declared in FORM GSTR-1.

. In case a POS with any combination of rate has
already been declared in FORM GSTR-1, then a new rate
cannot be added through Table 7 and the taxpayer will have
to use amendment facility in Table 10 for the same.

8 Taxpayers may declare additional details of Nil rated,

Exempted and Non-GST supplies for-the-eurrenttax—period
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other than those already declared in FORM GSTR-1.

8AA

Taxpayers may amend details of Nil rated, Exempted and
Non-GST supplies already declared in FORM GSTR-1.

9A and 9C

Amendment of values reported in table 4A, 4B,4C,4D, 5, 6A,
6B, 6C and 9B in IFF, for the first and second months of a

quarter, if any, and FORM GSTR-1 ef the-eurrent-taxperiod.

12

HSN details as per additional/amendments details reported
in FORM GSTR 1A shall be declared here. In case of any
downward amendment, entry can be made with the minus
sign for the differential part.

11A(1) & 11A(2),
11B(1) &
11B(2)

. Taxpayers may declare details of advances received or
adjusted for the current tax period other than those already
declared in FORM GSTR-1.

. In case a POS with any combination of rate has already
been declared in FORM GSTR-1, then a new rate cannot be
added through these tables and the taxpayer will have to use
amendment Table 11(II) as the case may be.

14

Taxpayers may declare additional details of supplies made

through e-commerce operator ferthe-current-taxperiod

15

ECO Taxpayers may declare additional details of supplies for

unregistered recipients (rate wise) for-the-eurrenttax—period
other than those already declared in FORM GSTR-1.

10, 11(1D), 14A,
15A(1), 15A(10)

Taxpayers may amend details already declared in FORM
GSTR1 ef-the-eurrentperiod.

“”

c. Proposed amendment in FORM GSTR-2B:

“FORM GSTR-2B

Auto-drafted ITC Statement

(From FORM GSTR-1/IFF/1A, GSTR-5, GSTR-6 and Import data received from

ICEGATE)

Financial
Year
Month
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1. GSTIN

2(a). Legal name of the
registered person

2(b). Trade name, if any

2(c). Date of generation

3. ITC Available Summary
(Amount in X for all tables)

Centr
S.n . GSTR Integrated | al State/ Cess | Advisor
o. Heading -3B Tax }) Tax uT ® y
table tax ()
®)
Credit which may be availed under FORM
GSTR-3B
Part | ITC Available - Credit may be claimed in
A relevant headings in GSTR-3B
Net
input
tax
credit
All other ITC - may be
Su}?phes from 4A)G availed
I | registered persons under
other than reverse ) Table
charge 4(A)(5)
of
FORM
GSTR-
3B.
B2B — Invoices
B2B - Debit notes
ECO - Documents
Det -
ails B2B - Invoices
(Amendment)
B2B - Debit notes
(Amendment)
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Centr
S.n . GSTR Integrated | al State/ Cess | Advisor
o Heading -3B Tax @) Tax UT ®
) table a (;) tax (%) y

ECO - Documents
(Amendment)

Net
input
tax
credit
may be

Inward Supplies 4(A)(4 availed

1 from ISD )

under
Table
4(A)4)
of
FORM
GSTR-

3B.

ISD — Invoices

Det

. ISD - Invoices
ails

(Amendment)

These
supplie
s shall
be
declare
d in
Table
3.1(d) of
FORM
GSTR-
3B for
paymen
t of tax.
Net
input

Inward Supplies 3.1(d)
III | liable for reverse 4(A)(3
charge )

tax
credit
may be
availed

under
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Centr
Sn . GSTR Integrated al State/ Cess | Advisor
o. Heading 3B Tax ) Tax uT ® y
table tax ()
®
Table
4A(3) of
FORM
GSTR-
3B on
paymen
t of tax.
B2B - Invoices
B2B - Debit notes
Det | B2B - Invoices
ails | (Amendment)
B2B - Debit notes
(Amendment)
Net
input
tax
credit
may be
availed
IV | Import of Goods 4(1?(1 under
Table
4(A)(1)
of
FORM
GSTR-
3B.
IMPG - Import of
goods from
overseas
IMPG
];T: (Amendment)
IMGSEZ - Import of
goods from SEZ
IMGSEZ
(Amendment)

Part ITC Available - Credit Notes should be net-off against relevant
B available headings in GSTR-3B
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Centr
S.n ) GSTR Integrated al State/ Cess | Advisor
o. Heading 3B Tax ) Tax uT ® y
table tax )
®)
Credit
Notes
shall be
net-off
against
relevant
ITC
availabl
e tables
[Table
4A(3,4,5
)l
I | Others 4(A) Liabilit
y
against
Credit
Notes
(Revers
e
Charge)
shall be
net-off
in Table
3.1(d).
B2B - Credit notes 4(13;)(5
B2B - Credit notes 4(A)5
(Amendment) )
B2B - Credit notes 31(d)
(Reverse charge) HAE
Det )
ails | B2B - Credit notes 3.1(d)
(Reverse charge) 4(A)(3
(Amendment) )
ISD - Credit notes 4(13;)(4
ISD - Credit notes 4(A)4
(Amendment) )
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(Amount in R in all sections)

GS | Inte Cent Stat
S. TR- | grate ral e/U Ces
no Heading 3B d T Advisory
Tax s )
Tab | Tax ® tax
le ® ®)
Credit which may not be availed under FORM GSTR-3B
Pa
rt ITC Not Available
A
All other ITC - Such credit shall not
Supplies from 4D) be taken anq has to
I registered persons @) be reported in table
other than reverse 4(D)(2) of FORM
Charge GSTR-3B.
B2B - Invoices
B2B - Debit notes
De | ECO - Documents
tai | B2B - Invoices
Is | (Amendment)
B2B - Debit notes
(Amendment)
ECO - Documents
(Amendment)
Such credit shall not
Inward Supplies 4(D) be taken anq has to
II from ISD @) be reported in table
4(D)(2) of FORM
GSTR-3B
De | ISD - Invoices
tai | ISD - Invoices
Is | (Amendment)
. 3.1( These supplies shall
I.nward Supplies d) be declared in Table
IIT | liable for reverse AD) 31(d) of FORM
charge
(2 GSTR-3B for
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GS | Inte Cent Stat
S. TR- | grate ral e/U Ces
no Heading 3B d T Advisory
Tax s ()
Tab | Tax ® tax
le ® (€4)
payment of tax.
However, credit
will not be available
on the same and has
to be reported in
table 4(D)(2) of
FORM  GSTR-3B.
B2B - Invoices
De B2B - Debi.t notes
tai B2B - Invoices
Is (Amendment)
B2B - Debit notes
(Amendment)
fta ITC Not Available — Credit notes should be net-off against
B relevant ITC available headings in GSTR-3B
Credit Notes should
be net-off against
relevant ITC
available tables
[Table 4A(3,4,5)(3,5)
I | Others 4A) ] and in respect of
ISD documents
against ineligible
ITC table [Table
4D(2)].
B2B - Credit notes HA)
©)
B2B - Credit notes 4(A)
De | (Amendment) (5)
tai | B2B - Credit notes | 4(A)
Is | (Reverse charge) (3)
B2B - Credit notes 4(A)
(Reverse charge) 3
(Amendment)
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GS | Inte Cent Stat
S. TR- | grate ral e/U Ces
no Heading 3B d T Advisory
Tax s )
Tab | Tax ® tax
le ®) ®)
Lt
, 4
ISD - Credit notes 4(D)
2)
TN
ISD - Credit notes 4
(Amendment) 4(D)
2)

5. ITC Reversal Summary (Rule 37A)
(Amount in X in all sections)

GS | Inte Cent Stat
S. TR- | grate ral e/U Ces
no Heading 3B d T Advisory
Tax s®
Tab | Tax ® tax
le ® ®)
Credit which may be reversed under FORM GSTR-3B
fta ITC Reversed —
A Others
Such credit shall be
ITC Reversal on 4(B) reversed and has to
I account of Rule @) be reported in table
37A 4(B)(2) of FORM
GSTR-3B.
De
tai | B2B - Invoices
Is
B2B - Debit notes
B2B - Invoices
(Amendment)
B2B - Debit notes
(Amendment)
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6. ITC Rejected Summary
(Documents/records rejected in IMS)
(Amount in X in all sections)

GS | Inte Cent Stat
S.no TR- | grate ral e/U Ces
' Heading 3B d T Advisory
Tax s R)
Tab | Tax ® tax
le ®) R®)

Documents rejected on IMS Dashboard
Part | ITC Rejected -

A Others
All other ITC -
Supplies from The Input Tax
| | registered NA Credit rejected in
persons other IMS is not eligible
than reverse to be availed.
charge

B2B - Invoices

B2B - Debit notes

B2B - Invoices

Det | (Amendment)

ails | B2B - Debit notes
(Amendment)
ECO - Documents

ECO - Documents
(Amendment)

Part
ar Rejected Records - Credit notes

These Credit Notes
are not eligible for
net-off against

I | Others NA relevant ITC
available tables
[Table 4A (5)].
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GS | Inte Cent Stat
So TR- | grate ral e/U Ces
' Heading 3B d T Advisory
Tax s (®
Tab | Tax ® tax
le ®) ®)
B2B - Credit notes
Det
ails B2B - Credit notes
(Amendment)
Instructions:

1. Terms Used :-

a.

-0 oo n o

ITC — Input tax credit

B2B - Business to Business

ISD — Input service distributor

IMPG - Import of goods

IMPGSEZ — Import of goods from SEZ
ECO - E-Commerce Operator

Important Advisory:

a) FORM GSTR-2B is a statement which has been generated on the basis of

the information furnished by your suppliers or by ECOs in their
respective FORMS GSTR-1/IFF, 1A, 5 and 6.-}-is-a-statie statement-and

Hime basisHformere-details: A draft GSTR 2B shall be made available on

14% of every month succeeding the month for monthly filers and on 14t
of the month succeeding the quarter for quarterly filers, provided that
GSTR-3B for the previous tax period is filed by the taxpayer.

b) The Taxpayer can accept, reject or keep any record pending in IMS even

after generation of draft GSTR 2B till the filling of GSTR 3B. After taking
any action a revised GSTR 2B can be generated by clicking on compute
GSTR 2B button.
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c) Only those records will be part of FORM GSTR 2B, which are either
Accepted or Deemed accepted on IMS dashboard. Records rejected on
IMS dashboard will appear under Table 6 (ITC Rejected). The records
which are kept pending by the taxpayer shall remain in IMS and will
become part of GSTR 2B on acceptance of the same.
d) Taxpayers are advised to refer to FORM GSTR-2B for availing credit in
FORM GSTR-3B.
b} e) In addition, the supplies declared or amended in FORM GSTR-1A shall
be made available in the next open FORM GSTR-2B.

¢} f) Input tax credit shall be indicated to be non-available in the following
scenarios: -
i Invoice or debit note for supply of goods or services or both

where the recipient is not entitled to input tax credit as per the
provisions of sub-section (4) of Section 16 of CGST Act, 2017.

ii. Invoice or debit note where the Supplier (GSTIN) and place
of supply are in the same State while recipient is in another
State.

iii.  ISD invoice which is distributed as ineligible input tax credit.

However, there may be other scenarios for which input tax credit may
not be available to the taxpayers and the same has not been generated
by the system. Taxpayers should self-assess and reverse such credit in
their FORM GSTR-3B.

. It may be noted that FORM GSTR-2B will consist of all the GSTR-1/1A/IFFs, 5s
and 6s being filed by your respective supplier or by ECOs. Generally, this date
will be between filing date of GSTR-1(Monthly/Quarterly)/IFF for previous
month (M-1) to filing date of GSTR-1(Monthly/Quarterly)/IFF for the current
month (M). For example, GSTR-2B for the month of February will consist of all
the documents filed by suppliers in their GSTR-1AEE-5-and-6 from 00:00 hours
on 12" February to 23:59 hours on 11" March. It may be noted that for import
of goods, the data is being updated on real time basis, therefore, imports made
in the month (month for which GSTR-2B is being generated for) shall be made
available. The dates for which the relevant data has been extracted is available

under the “View Advisory” tab on the online portal.

Page 64 of 93



9:10.

www.taxguru.in

It also contains information on imports of goods from the ICEGATE system
including data on imports from Special Economic Zones Units / Developers.
It may be noted that reverse charge credit on import of services is not part of
this statement and will be continued to be entered by taxpayers in Table
4(A)(2) of FORM GSTR-3B.
Table 3 captures the summary of ITC available as on the date of generation of
GSTR-2B. It is divided into following two parts:
A. Part A captures the summary of credit that may be availed in relevant tables
of FORM GSTR-3B.
B. Part B captures the summary of credit that shall be net-off from relevant
table of FORM GSTR-3B.
Table 4 captures the summary of ITC not available as on the date of generation
of GSTR-2B. Credit available in this table shall not be availed as creditin FORM
GSTR-3B but to be reported as ineligible ITC in Table 4(D)(2) of FORM GSTR-
3B. However, the liability to pay tax on reverse charge basis and the liability to
net-off credit on receipt of credit notes continues for such supplies.
Table 5 captures the summary of ITC to be reversed under Rule 37A on or
before 30th November following the end of financial year in which the ITC in
respect of such invoice or debit note has been availed for which supplier has
not furnished FORM GSTR-3B. Credit auto populated in this table shall be
reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2)
of FORM GSTR-3B. Details of ITC reversal will be made available only in GSTR
2B of September return period of subsequent financial year.
Table 6 captures the summary of ITC rejected as on the date of generation of
GSTR-2B. It is divided into following two parts:
A. Part A captures the summary of Input tax credit which is rejected by
taxpayer on IMS Dashboard and hence same is not eligible to avail in FORM
GSTR-3B.
B. Part B captures the summary of credit notes which are rejected by
taxpayer on IMS Dashboard and hence same are not eligible to consider in
FORM GSTR-3B.
Taxpayers are advised to ensure that the data generated in FORM GSTR-2B is
reconciled with their own records and books of accounts. Taxpayers shall
ensure that
a. No credit shall be taken twice for any document under any
circumstances.
b. Credit shall be reversed wherever necessary.
c. Tax onreverse charge basis shall be paid in cash.
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10- 11. Details of invoices, credit notes, debit notes, ISD invoices, ISD credit and debit

notes, bill of entries etc. will also be made available online and through

download facility.

H-12. There may be scenarios where a percentage of the applicable rate of tax rate

may be notified by the Government. A separate column will be provided for

invoices / documents where such rate is applicable.

13. In case of rejection of following type of records, tax amount of such rejected
records will be added back as liability in next GSTR 3B/ GSTR 5 of your

supplier:

e C(Credit notes

e Upward amendment of credit notes

e Downward amendment of credit notes (where original CN was also

rejected)

e Downward amendment of Invoices and debit notes (where original

Invoice/ DN was accepted)

12.14. Table wise instructions:

persons other
than reverse

Table No. and Instructions
Heading
ITC Available Summary
Table 3 Part A i This section consists of the details of supplies
Section I (other than those on which tax is to be paid on
All other ITC - reverse charge basis), which have been
Supplies from declared and filed by your suppliers or by
registered ECOs in their FORM GSTR-1/IFF, GSTR-1A

and GSTR- 5 and accepted or deemed accepted

charge by the recipient in IMS.

ii. This table displays only the supplies on which
input tax credit is available.

iii. ~ Negative credit, if any may arise due to
amendment in B2B - Invoices and B2B - Debit
notes. Such credit shall be net-off in Table
4A(5) of FORM GSTR-3B.

Table 3 Part A i This section consists of the details of supplies,
Section II which have been declared and filed by an input
Inward Supplies service distributor in their FORM GSTR-6.
from ISD
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ii.

iii.

This table displays only the supplies on which
ITC is available.

Negative credit, if any, may arise due to
amendment in ISD Amendments — Invoices.
Such credit shall be net-off in table 4A(4) of
FORM GSTR-3B.

Table 3 Part A
Section III

Inward Supplies
liable for reverse
charge

ii.

iii.

iv.

This section consists of the details of supplies
on which tax is to be paid on reverse charge
basis, which have been declared and filed by
your suppliers in their FORM GSTR-1/IFF and
GSTR-1A.

This table provides only the supplies on which
ITC is available.

These supplies shall be declared in Table 3.1(d)
of FORM GSTR-3B for payment of tax. Credit
may be availed under Table 4(A)(3) of FORM
GSTR-3B on payment of tax.

Negative credit, if any, may arise due to
amendment in B2B - Invoices (Reverse Charge)
and B2B - Debit notes (Reverse Charge). Such
credit shall be net-off in Table 4(A)(3) of FORM
GSTR-3B.

Table 3 Part A
Section IV

Import of Goods

ii.

iii.

1v.

This section provides the details of IGST paid
by you on import of goods from overseas and
SEZ units / developers on bill of entry and
amendment thereof. These details are updated
on near real time basis from the ICEGATE
system.

This table shall consist of data on the imports
made by you (GSTIN) in the month for which
GSTR-2B is being generated for, and accepted
or deemed accepted by you in IMS.

The ICEGATE reference date is the date from
which the recipient is eligible to take input tax
credit.

The table also provides if the Bill of entry was

amended.
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V. Information is provided in the tables based on
data received from ICEGATE.
Table 3 Part B . This section consists of the details of credit
Section I notes received and amendment thereof which
Others have been declared and filed by your suppliers

in their FORM GSTR-1/IFF, GSTR-1A and
GSTR-5/GSTR-6 and accepted or deemed
accepted by the recipient in IMS, wherever
applicable.

ii. These credit notes shall be net-off from
relevant ITC available Tables [Table 4A(3,4,5)]
of FORM GSTR-3B. Liability against Credit
Notes (Reverse Charge) shall be net-off in

Table 3.1(d).
ITC Not Available Summary
i This section consists of the details of supplies

Table 4 Part A (other than those on which tax is to be paid on
Section I reverse charge basis), which have been
All other ITC - declared and filed by your suppliers or by
Supplies from ECOs in their FORM GSTR-1/IFF, GSTR-1A
registered and GSTR-5.
persons other ii. This table provides only the supplies on which
than reverse ITC is not available.
charge iii.  Such credit shall not be taken in FORM GSTR-

3B. However, such credit shall be reported as

ineligible ITC in Table 4D(2) of form GSTR-3B.
Table 4 Part A i This section consists of details of the supplies,
Section II which have been declared and filed by an input
Inward Supplies service distributor in their FORM GSTR-6.
from ISD ii. This table provides only the supplies on which

ITC is not available.

iii. Such credit shall not be taken in FORM GSTR-
3B. However, such credit shall be reported as
ineligible ITC in Table 4D(2) of form GSTR-3B.

Table 4 Part A i. This section consists of the details of supplies
Section III liable for reverse charge, which have been
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Inward Supplies declared and filed by your suppliers in their
liable for reverse FORM GSTR-1/IFF and GSTR-1A.
charge

ii. This table provides only the supplies on which
ITC is not available.

iii. = These supplies shall be declared in Table 3.1(d)
of FORM GSTR-3B for payment of tax.
However, credit will not be available on such
supplies.

iv.  Such credit shall be reported as ineligible ITC
in Table 4D(2) of form GSTR-3B.

Table 4 Part B i. This section consists details of the credit notes
Section I received and amendment thereof which have
Others been declared and filed by your suppliers in

their FORM GSTR-1/IFF, GSTR-1A and GSTR-5
and which have been declared and filed by an
input service distributor in their FORM GSTR-

6.

ii. This table provides only the credit notes on
which ITC is not available.

iii. Such credit notes shall be net-off from relevant

ITC available tables [Table 4A{3,4,5)}-(3,5)] of
form GSTR-3B and in respect of ISD
documents against ineligible ITC table [Table

4D(2)].
ITC Reversal Summary (Rule 37A)
Table 5 Part A i Table 5 captures the summary of ITC to be
Section I reversed under Rule 37A on or before 30th
ITC Reversal on November following the end of financial year
account of Rule in which the ITC in respect of such invoice or

37A debit note has been availed for which supplier

has not furnished FORM GSTR-3B.

ii. Credit auto populated in this table shall be
reversed FORM GSTR-3B but to be reported as
ITC reversed in Table 4(B)(2) of FORM GSTR-
3B.

ITC Rejected Summary

(Documents/records rejected in IMS)
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Table 6 Part A
Section |

All other ITC -
Supplies from
registered
persons other
than reverse

This section consists of the details of supplies
and amendment thereof (other than those on
which tax is to be paid on reverse charge basis),
which have been declared and filed by your
suppliers or by ECOs in their FORM GSTR-
1/IFF, GSTR-1A, GSTR-5 and rejected by you
in IMS.

1l

charge
ii. ITC related to these records is not eligible to be
availed or net-off in FORM GSTR-3B.
Table 6 Part B I. This section consists of the details of credit
Section I notes received and amendment thereof which
Others have been declared and filed by your suppliers

in their FORM GSTR-1/IFF, GSTR-1A, GSTR-5
and rejected by you in IMS.
ITC related to these credit notes and

amendment thereof is not eligible to be availed
or net-off in FORM GSTR-3B.

7

d. Proposed amendment in FORM GSTR-3B:
1. In Table 4 of FORM GSTR-3B, as follows:

4. Eligible ITC

Details Integrated | Central | State/UT | Cess
Tax Tax Tax
1 2 3 4 5
(A) ITC Available (whether in
full or part)
(1) Import of goods

(2) Import of Services

(3) Inward supplies liable
to reverse charge (other than 1 &
2 above)

(4) Inward supplies from

ISD
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(5) All other ITC
(AA) ITC reclaimed which was
reversed under Table 4(B) (2) in
earlier tax period
(B) ITC Reversed
(1) As per rules 38, 42 and 43
of CGST Rules and sub-section (5)
of section 17
(2) Others
(C) Net ITC Available (A)+(AA)
-(B)
(D) Other Details
(LHTC reclaimed wlich <oas
peversed wnder Table HB) (2) in
eavtier tax peviod
(2) Ineligible ITC under section
16(4) and ITC restricted due PoS
provisions and Ineligible input tax
credit distributed by ISD

7

ii. Insertion of following instructions to FORM GSTR-3B, as follows:

“6. The input tax credit available in Table 4(A)(2) and Table 4(A)(3) shall not
be more than the sum of the tax paid under Table 3.1(d) and the balance
available in the Electronic Statement of tax paid on Reverse charge basis and
input tax credit claimed.

7. The input tax credit to be re-claimed in Table 4(AA) shall not be more
than the balance available in the Electronic Credit Reversal and Reclaim

Statement.”
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Proposed insertion of FORM GST PMT-02A:

GSTIN:
Name( Legal):

Trade Nam, if any:

“FORM GST PMT-02A

[see rule 86C(1)]

Electronic Credit Reversal and Reclaim Statement

(to be maintained at the Common portal)

................ To........(dd/mm/yyyy)

Sr.No.|Date |[Reference|Return|Description| ITC Reversal (Table 4B(2) of ITC Reclaimed (Table 4(AA) of | Balance available = (%) (Opening
No. period Form GSTR-3B) () Eligible to Re- Form GSTR-3B) (%) Balance + Reversal (Table 4B(2)
claim of Form GSTR-3B) - Reclaimed
(Table 4(AA) of Form GSTR-3B))
1 2 3 4 5 6 7 8
Integrated|Central|State/UT|Cess|Integrated |Central|State/UT |Cess|Integrated |Central |State/UT|Cess
Tax Tax Tax Tax Tax Tax Tax Tax Tax
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f. Proposed insertion of FORM GST PMT-02B

“FORM GST PMT-02B
[see rule 86D(1)]

Electronic Statement of tax paid on Reverse charge basis and input tax credit claimed

(to be maintained at the Common portal)

GSTIN:
Name(Legal):
Trade Name, if any

Period: From...... To.....dd/mm/yyyy)

Sr.N |Dat|Refere [Retu [Descrip (Inward supplies (liable to  (ITC Claimed on |ITC Claimed on Inward Balance available ()=
0. |e |nce |m |tion reverse charge)(Table 3.1(d) |Import of supplies liable to reverse 'Opening Balance + Liability
No. |peri of Form GSTR-3B) ;) services (Table |charge other than import as per Table 3.1(d) of Form
od 4A(2) of Form |(Table 4A(3) of Form GSTR- |GSTR-3B - ITC Claimed as
GSTR-3B) @) [3B) }) per Table 4A(2) of Form

GSTR-3B - ITC Claimed as
per Table 4A(3) of Form
GSTR-3B'

1 2 3 4 5 6 7 8 9 |10 |11 12 |13 |14 15 16 17 |18 |19 20 |21 22 (23

Integr |Cent |State/ |Ce |Tot |Integr |Ce |Tot (Integr |Cent [State/ [Ce (Tot |Integr |Cent |State/ |Ce |Tot
ated |ral (UT |[ss |al |ated |ss [al [ated (ral |UT |ss |al [ated |(ral |UT |ss |[al

Tax Tax |[Tax Tax Tax Tax |[Tax Tax Tax [Tax

77
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g. Proposed Amendment in FORM GST PMT-04:
“FORM GST PMT -04

[See rules 85 (7), 86(6), 86C(1), 86D(1) & 87(12)

Application for intimation of discrepancy in Electronic Credit Ledger/Cash Ledger/
Liability Register/ Credit reversal and reclaim statement / Statement of tax paid on

Reverse charge basis and input tax credit claimed

GSTIN
Name (Legal)
Trade name, if
any
4. Ledger / I Credit Ledger
Register in I Cash Ledger
which I Liability register
discrepancy I Credit reversal and reclaim statement
noticed I Statement of tax paid on Reverse charge basis and

input tax credit claimed

5. | Details of the discrepancy

Date Type of tax Type of Amount involved

discrepancy

Central Tax
State Tax
UT Tax
Integrated

Tax

Cess

6. Reasons, if any

7. | Verification

I hereby solemnly affirm and declare that the information given herein

above is true and
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correct to the best of my knowledge and belief.

Signature
Place Name of

Authorized Signatory

Date Designation /Status..................

Note —

‘Central Tax’ stands for Central Goods and Services Tax; ‘State Tax’ stands for
State Goods and Services Tax; “UT Tax’ stands for Union territory Goods and
Services Tax; ‘Integrated Tax” stands for Integrated Goods and Services Tax and

‘Cess’ stands for Goods and Services Tax (Compensation to States)
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Proposed insertion of FORM GST PMT-10:
“FORM GST PMT-10
[See rules 61(1B)]

Application for rectification regarding excess ITC Reversal made in Table 4(B)(1) of
earlier tax period’s FORM GSTR 3B

1. GSTIN
2. Name (Legal)
3. Trade name, if any
4. Details of rectification:
Reason for Tax period Type of tax | Total ITC | Correct
rectification*(drop | (Month/Quarter/FY)** reversed amount of
down) in4(B)(1) | ITC that
should
have been
reversed
in 4B(1)
Central Tax
State/UT
Tax
Integrated
Tax
Cess

*Note: Reason to be opted out of the following categories:

o Excess reversal reported under Section 17(5);

e Excess reversal reported under Rule 38;

e Excess reversal reported under Rule 42;

o Excess reversal reported under Rule 43

e Reversal required to be reclaimed under rule 42(2), 42(3), rule 42(4) or rule
43(2) of CGST Rules;

e Amounts required to be reported in Table 4(B)(2) but inadvertently reported
in Table 4(B)(1);
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Amount of available ITC reduced through credit note etc., in respect of which
the attributable input tax credit on the underlying invoice had been earlier
tully or partially reversed in Table 4(B)(1)
** Note 2: Financial year to be required where reason is selected as “Reversal

required to be reclaimed under rule 42(2), 42(3), rule 42(4) or rule 43(2) of CGST
Rules “

5. Documents attached, if any

6. Verification

I hereby solemnly affirm and declare that the information given

herein above is true and correct to the best of my knowledge and

belief.
Place Name of Authorized
Signatory
Date Designation
/Status..................

Note —

“Central Tax” stands for Central Goods and Services Tax; ‘State Tax’ stands for
State Goods and Services Tax; “UT Tax” stands for Union territory Goods and

Services Tax; ‘Integrated Tax” stands for Integrated Goods and Services Tax and
‘Cess’ stands for Goods and Services Tax (Compensation to States)

“”
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Proposed amendment in FORM GST DRC-03:

“FORM GST DRC- 03

[See rules 142(2) & 142 (3)]

Intimation of payment made voluntarily or made against the show cause notice (SCN) or

statement [or intimation of tax ascertained through FORM GST DRC-01A

<<Part A>>

GSTIN

Name

<Auto>

Cause of Payment

<<drop down>>

Shipping bill details of erroneous
IGST refund (to be enabled only if
the specified categories chosen in

drop down menu)

(i) Shipping Bill/ Bill of Export No. &
Date:

(ii)Amount of IGST paid on export of
goods:

(iii) Notification No. used for procuring
inputs at concessional rate or exemption
(in cases of contravention of sub-rule 10
of Rule 96):

(iv) Date of notification:
(v) Amount of refund received:

(vi)Amount of erroneous refund to be

deposited:

(vii) Date of credit of refund in Bank

Account:

Section under which voluntary

payment is made

<< drop down>>

Details of

i. Audit

Reference
No./ARN

Date of issue/filing
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ii. Inspection or investigation

iii. After issuance of SCN/
Statement but before issuance of the

order
iv. Scrutiny,

v. Intimation of tax ascertained
through FORM GST DRC-01A,

vi. Payment made in response to
FORM GST DRC -01 B,

vii. Payment made in response to
FORM GST DRC -01 C,

viii. Deposit of Erroneous Refund of
unutilized ITC,

ix. Non-receipt of foreign
remittance in respect of refund of
unutilized ITC on export of goods
under Rule 96B

x. Others (specify)

Financial Year

Details of payment made including interest and penalty, if applicable (Amount
in Rs.)

Tax | A |Plac | Tax/ |Inter |Penalt |F |Oth | Tot | Ledger |De |Da
Peri |ct |e of | Cess |est y, if|ee|ers |al utilised | bit | te
od sup applica (Cash/C |ent | of
ply ble redit) ry |de

(PO no | bit

S) ent

ry

2 | 3| 4 5 6 7 81 9 10 11 12 | 13
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<<Part B>>

7A. Details of outward supply made to registered person in respect of which tax is
paid in table 7

(Amount in Rs.)

GSTIN/ | Invoice Ra | Taxa | Amount Place | Type of
UIN details te |ble of supply
N | Da | Val valu |Integr | Cent |State/ | Ce | Suppl | (Drop

0. |te |ue e ated ral UT ss |Y down

Tax Tax | Tax (Nam | referen

e of cing

State/ | GSTR-

UT) 1
Tables)
1 2|13 |4 |5 6 7 8 9 10 11 12

7B. Details of Debit Notes issued in respect of supply made to registered person in

respect of which tax is paid in table 7

(Amount in Rs.)

Details of Revised details of Amount Plac
original document e of
. . Taxa
invoice Sup
Ra | ble
GST | N | Da | GST | Docum | Val e | val Integr | Cent | Stat | Ce | Ply
e alu
IN o. |te |IN ent ue ated ral e/ |ss
e
N | Da Tax Tax | UT
0. |te Tax
1 2 13 4 5 |6 7 8 9 10 11 12 (13 |14

8. Reasons, if any << Text box>>

9. Verification-
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I hereby solemnly affirm and declare that the information given hereinabove is true
and correct to the best of my knowledge and belief and nothing has been concealed

therefrom.

Signature of Authorized Signatory Name

Designation / Status

Note —

1.Payment to be made only in cash for deposit of erroneous refund of unutilised Input
Tax Credit (ITC) and for deposit of erroneous refund of Integrated Goods and Services
Tax (IGST), obtained in contravention of sub-rule (10) of rule 96.

2. ARN of FORM GST RFD-01 to be mentioned mandatorily if cause of payment is

selected as — “deposit of erroneous refund of unutilised ITC'.

3. Details of shipping bills to be entered in the same pattern in which the details have

been entered in the returns.

4. In table 7A and 7B, only the details relating to supply made to registered person for
which tax is paid in table 7 is required to be reported, where the taxpayer intends to

issue an invoice or a debit note.

5. The details in table 7A and 7B have to be furnished within 7 days of payment

made in part A of this form.

6. Taxpayers may exercise caution while reporting the details in table 7A and

table 7B as the same would be populated in GSTR-1 and would be non-editable.

7. Even if populated in GSTR-1, as the tax has been paid in part A of this form,
the tax liability in respect of details furnished in Table 7A and 7B, shall not be added
to tax liability in FORM GSTR-3B. However, interest if due, may be required to be
paid.
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Annexure C

Draft Circular to clarify the correct manner of reporting input tax credit in FORM
GSTR-3B

circular No.....
F.No. CBIC-.......

Government of India

Ministry of Finance
Department of Revenue

Central Board of Indirect Taxes and Customs
GST Policy Wing

New Delhi, Dated the ........
To,

The Principal Chief Commissioners/Chief Commissioners of Central Tax (All)
The Principal Directors General/Directors General (All)

Madam/Sir,

Subject: Mandatory furnishing of correct and proper information of Input Tax
Credit and reversal thereof in return in FORM GSTR-3B in the context of Invoice
Management System, Electronic Credit Reversal and Reclaim Statement and
Electronic Statement of tax paid on Reverse charge basis and input tax credit

claimed-reg.

Kind attention is invited to para 4 of the circular No. 170/02/2022-GST dated
06.07.2022 (hereinafter referred to as “the said circular”) mandating the furnishing of
correct and proper information of Input Tax Credit (hereinafter referred to as "ITC")
and reversal thereof in return in FORM GSTR-3B. In this regard, in order to further
facilitate the availment and reversal of input tax credit in FORM GSTR-3B, a facility
namely, the Invoice Management System (hereinafter referred to as "IMS”) has been
made available on the portal from October 2024 onwards. IMS requires a registered
person to accept, reject or keep pending the details of inward supplies as

communicated by the supplier electronically, for the purpose of generation of
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statement of ITC for the tax period in FORM GSTR-2B. The detailed provisions
regarding IMS have been provided under sub-rule (6A) of rule 60 of Central Goods
and Services Tax Rules, 2017 (hereinafter referred to as “CGST Rules”) w.ef. .........

1.2 Further, in order to facilitate the taxpayers in correct and accurate reporting of
reversal and re-availment of input tax credit, a statement namely, the “Electronic
Credit Reversal and Reclaim Statement” was introduced on the portal from August
2023 onwards. It helps the taxpayers in tracking input tax credit that has been reversed
in Table 4(B)(2) and re-availed in Table 4(A)(5) and reported in Table 4(D)(1) of FORM
GSTR-3B for each return period, thereby providing the amount of cumulative balance
of reversed ITC remaining to be reclaimed. The detailed provisions regarding the
“Electronic Credit Reversal and Reclaim Statement” have been provided under rule
86C of CGST Rules wee f. ........

1.3  Furthermore, in order to facilitate the taxpayers in correct and accurate
reporting of availment of input tax credit in respect of supplies which are liable to
reverse charge, a statement namely, the “Electronic Statement of tax paid on Reverse
charge basis and input tax credit claimed” was introduced on the portal from August
2024 onwards for monthly filers and July-September 2024 onwards for quarterly filers.
This statement helps taxpayers in tracking the tax liability declared under reverse
charge in Table 3.1(d) of FORM GSTR-3B and the ITC claimed on inward supplies
under reverse charge in Table 4(A)(2) and Table 4(A)(3) of FORM GSTR-3B, for each
tax period, thereby providing the amount of cumulative balance of tax paid remaining
to be availed as credit. The detailed provisions regarding the “Electronic Statement
of tax paid on Reverse charge basis and input tax credit claimed” have been
provided under rule 86D of CGST Rules w.e f. ........

1.4 It may be noted that vide circular No. 170/02/2022-GST dated 06.07.2022, it was
clarified that if any input tax credit was required to be reclaimed from the input tax
credit which was reversed earlier, the same was required to be reclaimed in Table
4(A)(5) alongwith being reported in Table 4(D)(1) of FORM GSTR-3B. The GST
Council in its 57th meeting has recommended insertion of Table 4(AA) in the FORM
GSTR-3B to report any input tax credit which was reversed earlier and is now required
to be reclaimed , obviating the need to report the same in Table 4(A)(5) alongwith
being reported in Table 4(D)(1) of FORM GSTR-3B. Accordingly, till the time the
proposed Table 4(AA) of FORM GSTR-3B is not operationalized, taxpayers may

continue to report reclaimed ITC in the manner provided for in the said circular,
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after which the instructions pertaining to reporting in Table 4(AA) in para 2.4, 2.5
and 2.7 below may be followed.

2. In this context, in order to ensure uniformity in the procedure for correct
availment and reversal of ITC in Table 4 of FORM GSTR-3B by the registered person,
the Board, in exercise of its powers conferred under sub- section (1) of section 168 of
the Central Goods and Services Tax Act, 2017 (hereinafter referred to as the “CGST
Act”), hereby clarifies the correct manner of furnishing information pertaining to ITC

and reversal thereof in return in FORM GSTR-3B, in the succeeding paragraphs:

2.1  Manner of taking action on IMS:

211 The invoice, credit note, debit note or any other record (hereinafter referred
to as “document”) saved in the statement of outward supplies before filing of FORM
GSTR-1/1A/IFF/5, or filed by the suppliers in their FORM GSTR-1/1A/IFEF/5, and the
bill of entry filed against import of goods, or the goods brought in the domestic Tariff
Area from Special Economic Zone unit or a Special Economic Zone developer shall

be communicated to the concerned recipient on IMS.

212 It is further mentioned that the documents on which ITC is not available to
the recipient on account of (i) limitation of time period as delineated in sub-section
(4) of section 16 of the CGST Act, (ii) cases where the recipient of an intra- State
supply is located in a different State / UT than that of place of supply, and (iii)
ineligible ITC distributed by ISD, shall not be communicated to the concerned
recipient on IMS.

213 The recipient can either accept, or reject, or keep pending a document
received on IMS. It is to note that if the document is a bill of entry, the only options
available are either acceptance or keeping the bill of entry pending on IMS, and the
option to reject the same on IMS is not available, as bill of entry is filed by the
recipient himself. In case of change in GSTIN in bill of entry, an ITC reversal entry
will be shown in IMS of the original taxpayer where he can choose the amount of ITC
to be reversed. By default, the system will show ITC reversal of the complete original
value of the bill of entry. Also, the original taxpayer will only have the option to

accept such ITC reversal entry.

214 In cases where in respect of a document communicated on IMS, the
recipient ascertains that the conditions of eligibility of ITC under section 16(2) of
CGST Act, such as on account of section 16(2)(a) (not being in possession of the said

document), section 16(2)(b) (non-receipt of supply) of the CGST Act etc., are presently
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not fulfilled but the same may get fulfilled subsequently, he should keep such
documents pending on IMS. Upon fulfillment of the requisite conditions, such

documents may be subsequently accepted by the recipient on IMS.

2.15 It is to note that an invoice or debit note communicated on IMS can be kept
pending on IMS only upto the time limit under section 16(4) of CGST Act or section
16(6) of CGST Act, after which it shall no longer be available in IMS for availment of
ITC.

2.1.6 Further, a credit note or any other document which reduces tax liability
of the supplier, communicated on IMS, can be kept pending on IMS upto the filing
of FORM GSTR-3B of the second succeeding month or the immediately next quarter,
as the case may be, depending on whether the recipient is a monthly or a quarterly
FORM GSTR-3B filer. But, if such FORM GSTR-3B for the said second succeeding
month or the immediately next quarter is not filed upto the end of the month in which
the FORM GSTR-3B of the said second succeeding month or the immediately next
quarter is due to be filed, then such credit note or the other document shall be deemed

to have been accepted on the IMS.

Lllustration 1: Let’s say a supplier reports a credit note No.1/2027 dated 10.05.2026 in his
FORM GSTR-1 filed for the month of May, 2026, which is furnished on 11.06.2026.

a. If the recipient is a monthly return filer: The credit note No.1/2027 dated
10.05.2026, if required, can be kept pending on IMS upto filing of FORM GSTR-3B
of the month of July 2026, which is due to be filed on 20.08.2026, and in case the said
return is delayed beyond the end of that month i.e. beyond 31.08.2026, the credit note
can be kept pending only upto the end of the month i.e. 31.08.2026, after which it shall
be deemed to have been accepted by the recipient on the IMS.

b. If the recipient is a quarterly return filer: The credit note No.1/2027 dated
10.05.2026, if required, can be kept pending on IMS upto filing of FORM GSTR-3B
of the second quarter of 2026, i.e. July to September 2026, which is due to be filed on
22.10.2026/24.10.2026, depending where the recipient is located, and in case the said
return is delayed beyond the end of that month i.e. beyond 31.10.2026, the credit note
can be kept pending only upto the end of the month i.e. 31.10.2026, after which it shall
be deemed to have been accepted by the recipient on the IMS.

217 In cases where any discrepancy in any of the documents communicated by

a supplier on IMS is noticed, the recipient has the option to reject the said document
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on IMS and communicate the same to the supplier. The recipient can also keep the
document pending in IMS, and the supplier can either change the document before
filing FORM GSTR-1 or amend the document in FORM GSTR-1A or the subsequent
FORM GSTR-1.

2.1.8 If the supplier omits any document saved in his FORM GSTR-1/1A/IFE/5
for a tax period, on his own motion or upon communication by the recipient, before
filing his FORM GSTR-1/1A/IFE/5 for the said tax period, the said document shall no
longer be available to the recipient on the IMS. Likewise, if the supplier updates the
original document before filing FORM GSTR-1/1A/IFF, then the original document
shall be updated on the IMS of the recipient.

2.1.9 If the supplier amends any document such that the original document and
the amended document are made available on IMS for generation of FORM GSTR-
2B of different tax periods, then it is mandatory for the recipient to take action on
original document and file the corresponding FORM GSTR-3B before taking action
on the amended document. The same may be understood by the following

illustration:

Lllustration 2: If an invoice, say INV/01/2025 is furnished by the supplier in his FORM
GSTR-1 filed for the month of April 2025 on 11* of May 2025, the same is available to the
recipient on IMS and if accepted, the same would be made available in the FORM GSTR-2B
generated for the month of April 2025 on 14" of May 2025. However, if the supplier amends
the said invoice in his FORM GSTR-1A filed for the month of April 2025 on 12" of May
2025, the amended invoice will also be available on IMS, and if accepted, the same would be
made available in the FORM GSTR-2B of the recipient generated for the month of May 2025
on 14" of June 2025. As both the original invoice and its amended document are available on
the IMS, for generation of different FORM GSTR-2B, the recipient shall be required to first
take action on the original document and file his FORM GSTR-3B for the month of May 2025

and then take action on the amended document.

2.1.10  If the supplier amends any document such that the original document and
the amended document are made available on IMS for generation of FORM GSTR-
2B of the same tax period, then the action taken on amended document will prevail
over the action taken on original document. The same may be understood by the

following illustration:

Illustration 3: If an invoice, say INV/01/2025 is furnished by the supplier in his FORM
GSTR-1 filed for the month of March 2025 on 15" of April 2025, the same is available to the
recipient on IMS and if accepted, the same would be made available in the FORM GSTR-2B
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generated for the month of April 2025 on 14" of May 2025. However, if the supplier amends
the said invoice in his FORM GSTR-1 filed for the month of April 2025 on 11" of May 2025,
the amended invoice will also be available on IMS, and if accepted, the same would be made
available in the FORM GSTR-2B of the recipient generated for the month of April 2025 on
14" of May 2025. As both the original invoice and its amended document are available on the
IMS, for generation of same FORM GSTR-2B, whatever action the recipient takes on the
amended document shall determine the input tax credit availability in respect of the said

document.

2.1.11  In cases where a document communicated on IMS is found not to pertain
to the recipient, the recipient should reject such a document on IMS. Besides, the
recipient also has an option to reject a document communicated on IMS, if the said
document has any discrepancy affecting the availment of ITC on the same. If the
document in question is an invoice, debit note or any other document which
increases the tax liability of the supplier, upon rejection, the ITC in respect of the
document shall not be available in his FORM GSTR-2B. Further, if the document in
question is a credit note or any other document which reduces the tax liability of the
supplier, upon rejection, the tax liability attributable to the document shall be added
back to the tax liability of the supplier. Therefore, the recipient should be careful in

making any rejections.

2.1.12  If no action is taken on a document communicated on IMS for generation
of FORM GSTR-2B of the said tax period before filing of FORM GSTR-3B for the tax
period, the same shall be deemed to have been accepted by the recipient on IMS.

2113  ITC pertaining to documents kept pending or rejected in IMS shall not be
made available in FORM GSTR-2B and accordingly would not be auto-populated in
Table 4(A) of FORM GSTR-3B for the corresponding tax period.

2.1.14  Anaction taken on any document on IMS by the recipient can be revised
any number of times but only upto the filing of his FORM GSTR-3B for the tax period
for which FORM GSTR-2B is being generated. If the action has been taken on IMS
after the due date of FORM GSTR-2B generation, i.e. 14" day of the month
subsequent to the said tax period, FORM GSTR-2B shall have to be regenerated by

the recipient on the portal to reflect the effect of such action.

2.1.15 It is to note that if the recipient is a quarterly filer of FORM GSTR-3B, his
FORM GSTR-2B shall also be made available for the tax period i.e. a quarter, rather

than on a monthly basis.
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2.1.16  Further, if a taxpayer who has no input tax credit to avail for a tax period
tiles his return in FORM GSTR-3B before the default date of generation of his FORM
GSTR-2B of the said tax period i.e. 14" of the month succeeding the said month or
the quarter, as the case may be, his FORM GSTR-2B of the said tax period shall not
be made available, and documents on IMS available for generation of FORM GSTR-
2B for the said tax period, if any, shall continue to be made available on IMS for

generation of subsequent tax period’s FORM GSTR-2B.

2.1.17 It is to note that FORM GSTR-2B of a tax period will be generated by the
system on the 14* of the month succeeding such month or the quarter, as the case
may be, only if the return in FORM GSTR-3B of the previous tax period is filed by
the said date.

22 Procedure of reporting details of ITC in Table 4(A) of FORM GSTR-3B:

221 Out of the documents made available on IMS for generation of FORM
GSTR-2B for a particular tax period, the ITC in respect of the documents filed by the
supplier and accepted or deemed accepted by the recipient on IMS gets auto-
populated in Table 4(A) viz. Table 4(A)(1), Table 4(A)(4) and Table 4(A)(5) of FORM
GSTR-3B of the said tax period.

222 In respect of Table 4(A)(2) and Table 4(A)(3) of FORM GSTR-3B, which
pertain to ITC on import of services and ITC on inward supplies under reverse charge
other than import of services, respectively, the recipient should self-assess and
furnish details of available ITC in such Tables, subject to payment of tax. It is
mentioned that the sum of amount of ITC to be furnished under the Table 4(A)(2)
and Table 4(A)(3) of FORM GSTR-3B cannot be more than the sum of the self-
assessed tax paid on inward supplies under reverse charge in Table 3.1(d) of the
FORM GSTR-3B of the said tax period and the balance available in the “Electronic
Statement of tax paid on Reverse charge basis and input tax credit claimed" of the

said recipient.

2.3  Procedure for reporting details of ITC reversals in Table 4(B) of FORM
GSTR-3B:

231 The total ITC available in Table 4(A) of FORM GSTR-3B may be subject to,

(i) reversals of permanent in nature, such as on account of rule 38 (reversal of credit
by a banking company or a financial institution), rule 42 (reversal on input and input

services on account of supply of exempted goods or services), rule 43 (reversal on
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capital goods on account of supply of exempted goods or services) of the CGST Rules
and in respect of ineligible ITC under section 17(5) of the CGST Act, or

(ii) reversals of temporary in nature, i.e. where ITC may become eligible to be re-
availed in accordance with the provisions of the Act or the provisions of Chapter V
of CGST Rules, such as on account of rule 37 of CGST Rules (non-payment of
consideration to supplier within 180 days) and rule 37A of CGST Rules (non-
payment of tax by the supplier) etc.

2.3.2 The reversals which are permanent in nature, as detailed above, shall be
reversed by the recipient on their own assessment, in Table 4 (B)(1) of FORM GSTR-
3B.

2.3.3 ITC which is not available on account of, (i) limitation of time period as
delineated in sub-section (4) of section 16 of the CGST Act; (ii) where the recipient of
an intra- State supply is located in a different State / UT than that of place of supply;
and (iii) in respect of ineligible ITC distributed by ISD, is auto-populated in Table
4(D)(2) of FORM GSTR-3B on the portal and is not included by the portal in Table
4(A) of FORM GSTR-3B. Accordingly, such ITC is not required to be again reported
as reversals in Table 4(B) of FORM GSTR-3B.

234 The reversals which are temporary in nature, as detailed above, shall be
reversed by the recipient on their own assessment, in Table 4 (B)(2) of FORM GSTR-
3B. It is to again highlight that where in respect of a document communicated on
IMS, the recipient ascertains that the conditions of eligibility of ITC under section
16(2) of CGST Act are presently not fulfilled but the same may get fulfilled
subsequently, he should keep such documents pending on IMS, as already
mentioned in para 2.1.4 above, rather than accepting it on IMS, having its effect
auto-populated in Table 4(A) and thereafter reversing it under Table 4(B)(2) of
FORM GSTR-3B.

2.4  Procedure for reporting details of ITC reclaim in Table 4(AA) of FORM
GSTR-3B:

If any ITC which had been temporarily reversed in Table 4(B)(2) of FORM
GSTR-3B of an earlier tax period, becomes eligible to the recipient on fulfillment of
specific conditions, such ITC may be reclaimed in Table 4(AA)*, subject to the

balance available in the “Electronic Credit Reversal and Reclaim Statement”.

* It is to note that_till such time the Table 4(AA) of FORM GSTR-3B is made

operational on the portal, taxpayers may continue to report reclaimed ITC in Table
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4(A)(5) alongwith being reported in Table 4(D)(1) of FORM GSTR-3B, as per the
clarification issued through circular No. 170/02/2022-GST dated 06.07.2022.

2.5 Procedure for availment of ITC into Electronic Credit ledger (hereinafter
referred to as “ECL"):

The net ITC Available will be calculated in Table 4(C) which is as per the formula
([4(A) + 4(AA)*] - [4(B)(1) + 4(B)(2)]) will be credited to the ECL of the registered
person. Therefore, it is important that any reversal of ITC or any ITC which is
ineligible under any provision of the CGST Act should not be part of Net ITC
Available in Table 4(C) and accordingly, should not get credited into the ECL of the

recipient.

* It is to note that till such time the Table 4(AA) of FORM GSTR-3B is made
operational on the portal, taxpayers may continue to report reclaimed ITC in Table
4(A)(5) alongwith being reported in Table 4(D)(1) of FORM GSTR-3B, as per the
clarification issued through circular No. 170/02/2022-GST dated 06.07.2022.

2.6 Procedure for rectification in respect of Table 4(A)(5) of earlier filed FORM
GSTR-3B, in certain identified scenarios, as given below:

2.6.1 Cases where invoice was rejected and thereby no ITC in respect of the
same was claimed in Table 4(A) of FORM GSTR-3B, and subsequently credit note
is received in respect of such an invoice on IMS: In such cases, if no ITC was claimed
in respect of the underlying invoice, and if subsequently a credit note is received and
accepted, on IMS, the same results in reduction in available ITC in Table 4(A) of FORM
GSTR-3B of such subsequent tax period, despite the fact that no ITC was claimed in
respect of such credit note in the first place. To avoid such reduction in ITC, recipients
sometimes resort to rejection of such credit notes in respect of which no ITC was
availed on the underlying invoices which causes inconvenience to the concerned
suppliers. In order to prevent such undue reduction of ITC, without having to reject
the said credit note on IMS, a facility has been made available on the IMS, which
allows the recipient to accept a credit note and declare the amount of ITC which the
taxpayer would like to reduce in respect of a credit note. Therefore, the recipient may
use the said facility in such scenarios while providing the details of the underlying

invoice in the designated place to provide remarks against such credit notes on IMS.

2.6.2 Inadvertent rejection on IMS: In case of any inadvertent rejections of a
document on IMS, where corresponding FORM GSTR-3B has also been filed by the
recipient, the recipient will be required to request the corresponding supplier to report

the same document in the respective amendment table of subsequent FORM GSTR-
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1/IFF, accept the same in IMS so that correct ITC is auto-populated in the
corresponding FORM GSTR-3B. It is to note that the said action of reporting the same
document in the respective amendment table of subsequent FORM GSTR-1/IFF, shall
not trigger additional tax liability for the supplier, where the said document is an
invoice or debit note. Where such document is a credit note, the said action of
reporting the same document shall upon acceptance of such a document by the
recipient even out the tax liability of the supplier which got added back on rejection

of credit note in the first instance.

2.6.3 Inadvertent acceptance on IMS: In case of any inadvertent acceptance of a
document on IMS, where corresponding FORM GSTR-3B has also been filed by the
recipient, the recipient will be required to request the corresponding supplier to make
the requisite amendment of the said document in the same return period’s FORM
GSTR-1A or respective amendment table of subsequent FORM GSTR-1/IFF, accept the
same in IMS and claim correct ITC in the corresponding FORM GSTR-3B.

2.7  Procedure for rectification in respect of Table 4(B) of earlier filed FORM

GSTR-3B, in certain identified scenarios, as given below:

2.7.1 Cases where ITC had been short reversed in Table 4(B)(1) or Table 4(B)(2):
The taxpayer may correct the short reversal made in FORM GSTR-3B of a tax period
by reporting such short-reversed amount in FORM GSTR-3B of a subsequent tax
period, in addition to the amount of reversal which is to be made for the said
subsequent tax period, in Table 4(B)(1) or Table 4(B)(2), as the case may be, alongwith
the payment of applicable interest, if any.

2.7.2 Cases where ITC had been wrongly reversed under Table 4(B)(2) instead of
Table 4(B)(1): The taxpayer may correct such wrong reversal made in Table 4(B)(2) of
FORM GSTR-3B of a tax period, by reversing such amount in Table 4(B)(1) of FORM
GSTR-3B of a subsequent tax period and simultaneously reclaiming such amount in
Table 4(AA)* of FORM GSTR-3B of the said subsequent tax period.

* It is to note that till such time the Table 4(AA) of FORM GSTR-3B is made
operational on the portal, taxpayers may continue to report reclaimed ITC in Table
4(A)(5) alongwith being reported in Table 4(D)(1) of FORM GSTR-3B, as per the
clarification issued through circular No. 170/02/2022-GST dated 06.07.2022.

2.7.3 Cases where ITC had been wrongly reversed in excess in Table 4(B)(2): The
taxpayer may correct such wrong excess reversal made in Table 4(B)(2) of FORM
GSTR-3B of a tax period by reclaiming such excess reversed amount in Table 4(AA)*
of FORM GSTR-3B of a subsequent tax period.
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* It is to note that till such time the Table 4(AA) of FORM GSTR-3B is made
operational on the portal, taxpayers may continue to report reclaimed ITC in Table
4(A)(5) alongwith being reported in Table 4(D)(1) of FORM GSTR-3B, as per the
clarification issued through circular No. 170/02/2022-GST dated 06.07.2022.

2.74 Cases where ITC required to be availed had been wrongly reversed in excess
in Table 4(B)(1): The taxpayer may correct such wrong excess reversal made in Table
4(B)(1) of FORM GSTR-3B of a tax period through FORM GST PMT-10%, subject to

time limit provided under proviso to sub-section (9) of section 39.

*It is to note that till such time FORM GST PMT-10 is made available on the portal,
the taxpayer may correct such wrong excess reversal made in Table 4(B)(1) of FORM
GSTR-3B of a tax period by way of deducting such excess reversed amount from the
amount of ITC required to be reversed permanently for a subsequent tax period and
reporting the adjusted amount in Table 4(B)(1) of FORM GSTR-3B of the said
subsequent tax period, subject to time limit provided under proviso to sub-section (9)

of section 39 .

2.7.5 Cases where ITC had been reversed under Table 4(B)(1) instead of Table
4(B)(2): The taxpayer may correct such wrong reversal made in Table 4(B)(1) of FORM
GSTR-3B of a tax period through FORM GST PMT-10%, subject to time limit provided

under proviso to sub-section (9) of section 39.

* It is to note that till such time FORM GST PMT-10 is made available on the portal,
the taxpayer may correct such wrong reversal made in Table 4(B)(1) of FORM GSTR-
3B of a tax period by way of deducting such excess reversed amount from the amount
of ITC required to be reversed permanently for a subsequent tax period and reporting
the adjusted amount in Table 4(B)(1) of FORM GSTR-3B of the said subsequent tax
period, subject to time limit provided under proviso to sub-section (9) of section 39
and simultaneously reporting the said excess reversed amount in Table 4(B)(2) of
FORM GSTR-3B of the said subsequent tax period.

2.7.6 Cases where the recipient has partially or fully reversed ITC on an invoice
in Table 4(B)(1) of earlier FORM GSTR-3B, and subsequently a credit note is issued
and received on IMS: In such cases, if ITC in respect of the underlying invoice was
already reversed, in full or in part, in Table 4(B)(1) of FORM GSTR-3B, and if
subsequently a credit note is received and accepted on IMS, the same results in
reduction in available ITC in Table 4(A) of FORM GSTR-3B of such subsequent tax

period, despite the fact that either nil or only partial ITC was availed in respect of such
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credit note in the first place. Upon acceptance of such a credit note, on IMS, the ITC
reversed earlier in Table 4(B)(1) of FORM GSTR-3B of an earlier tax period, effectively
becomes excess reversal, and the same may be rectified by way of reduction of such
excess reversed ITC. Accordingly, in such cases, the credit note, if genuine, may be
accepted by the recipient on IMS, as it is, and the amount of ITC attributable to the
credit note which had been reversed in Table 4(B)(1) of FORM GSTR-3B of the earlier
tax period, may be corrected through FORM GST PMT-10% subject to time limit

provided under proviso to sub-section (9) of section 39.

* It is to note that till such time FORM GST PMT-10 is made available on the portal,
the taxpayer may correct such excess reversal made in Table 4(B)(1) of FORM GSTR-
3B of a tax period by way of deducting such excess reversed amount from the amount
of ITC required to be reversed permanently for a subsequent tax period and reporting
the adjusted amount in Table 4(B)(1) of FORM GSTR-3B of the said subsequent tax
period, subject to time limit provided under proviso to sub-section (9) of section 39.

3. Itis requested that suitable trade notices may be issued to publicize the contents

of this circular.

4. Difficulty if any, in the implementation of this circular may be brought
to the notice of the Board.

Yours faithfully,

(Gaurav Singh)

Commissioner (GST)
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